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SHRI SUBRAMANIAN SWA-
MY: The atrocity is the same
Whether one is a Member of Parlia-
ment or not.
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THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): You don't have permission.
Dr. Pandey, I thought it was a point
of order. I cannot allow you without
the permission of the Chairman. I am
calling the Home Minister for the
Sixty-Fourth Amendment. I am not
allowing any point of order. This is
zero hour. (Interruptions) Dr.
Pandey, kindly sit down. I am not
allowing you to raise it ecause you
have not got permission of the
Chairman. I thought it was a point
of order. I am identifying the Home
Minister, Mufti Mohammad Sayeed
to move the Constitution (Sixty-
Fourth Amendment) Bill.
(Interruptions) 1 have identified the
Home Minister. Kindly sit down.

@ aga (fagt) : fare
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THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
. JAN): No. (Interruptions) Please hear
me. [ cannot allow you to say
anything without the. permission of
the Chairman. What you have said
has already gone on record. Now kin-
dly sit down and allow the House to
function. What you have said has
already gone on record about the
atrocities on women. It is already on
record. I am sure the Home Minister
will look into it. Kindly sit down.
He has heard it. It is on record, what
you have said about atrocities against
women. Atrocities against women is
the concern of the whole

up the Constitution (Sixty-Fourth
Amendment) Bill.

SHRI DAYANAND SAHAY:
Madam, six persons have been killed
in Bihar. (Interruptions)

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Please sit down. You ask for
permission from the Chairman.
Without Chairman's permission you
cannot raise it If the Chairman
allows it, I will allow it. Now there
1S no permission. (Interruptions) Mr.
Dayanand Sahay, I have already said
that I cannot allow you. Kindly
allow the Leader of the House to
speak.

SHRI M. S. GURUPADASWA-
MY: I have to make a request to
you that we may skip the lunch
hour today so that a larger number
of Members can be accommodated
in the discussion.

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): If the House agrees, we can
skip the lunch hour.

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Kindly sit down. I cannot
allow. Don't disturb the House any
more.

i

CONSTITUTION (SIXTY FOURTH
AMENDMENT) BILL, 1990

THE MINISTER OF HOME
AFFAIRS (SHRI MUFTI MOHA-
MMAD SAYEED): Madam I beg
to move:

"That the Bill further to am end
the Constitution of India, be taken
into consideration."
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SHRI DAYANAND SAHAY
(Bihar): Madam, six persons have
been murdered in Bihar.

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Please sit down. Don't inter-
rupt the Home Minister when he is
moving it.

SHRI MUFTI MOHAMMAD
SAYEED : As the House is aware,
the President issued Proclamation
under Article 356(1) of the Consti
tution in relation to the State of
Punjab on 11th May, 1987 on the re
commendation of the Governor.
The Legislative Assembly of the
State which was initially kept under
suspended animation, was dissolved
on 6th March, 1988. The Proclama
tion issued by the President under
Article 356(1) of the Constitution
was approved by the Lok Sabha as
well as the Rajya Sabha on 12th
May, 1987. Approval of both the
Houses of Parliament was obtained
for continuance of President's Rule
for a further period of six months
w.e.f. 11.11.1987.

1

Under the then existing provi-
sions of Article 356(5) of the Cons-
titution, President's Rule could not
be extended beyond a period of one
year unless two conditions could be
met. The first relates to a Proclama-
tion of Emergency being in operation
in the whole or whole of India or
whole or any part of the State and
second, the certificate by the Election
Commission of India that the con-
tinuation of the Proclamation issued
under clause (1) is necessary on
account of difficulties in holding
general elections to the Legislative
Assembly of the State. As both
these conditions were not fulfilled,
Article 356(5) of the Consttuton
was amended by the Constitution
(Fifty-ninth Amendment) Act, 1988
so as to make clause (5) of that
Article inapplicable to the Procla-
mation issued on 11th May, 1987
with respect to the State of Punjab.
With this amendment, President's
Rule could be extended, if necessary,
for a total period of three years in
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Punjab without fulfilment of the
conditions mentioned in clause (5)
of Article 356 subject to the approval
of both the Houses of Parliament
for continuance of the Proclamation
for a period of six-months on each
occasion. The Constitution (Fifty-
ninth Amendment) Act, 1988 has
since been repealed by the Consti-
tution (Sixty-third Amendment) Act,
1989.

As the law and order situation in
the State continued to be disturbed,
President's Rule in Punjab has been
further extended with the approval
of Parliament. The present term of
President's Rule in Punjab is due to
expire on 10th May, 1990.

Under clause (4) of Article 356
of the Constitution no Proclamation
issued under that Article and
approved by both Houses of Parlia-
ment shall remain in force for more
than three years. However, under
clause (5) of the said Article, a re-
solution approving the continuance
in force of a Proclamation issued
under Clause (1) of that Article
beyond a period of one year cannot
be passed by either House of Parlia-
ment unless the two conditions
specified in that clause are met. The
three-year period in the case of
Proclamation issued on 11th May,
1987 with respect to the State of
Punjab would be over on 10th May,
1990 and the said two conditions
are also not fulfilled.

The current law and order situa-
tion in Punjab does not hold out
good prospects for free and peaceful
elections to the State legislative
Assembly. The participants of the
all-party meeting convened by the
Governor at Chandigarh on 13-3-
1990 were, inter alia of the view
that it was desirable to restore the
democratic process in the State, but
for that it was necessary that a con-
genial atmosphere should first be
created before holding elections to
the State Legislative Assembly.
The Governor has also recommended
amendment of the Constitution to
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enable further extension of President's
Rule in Punjab.

In view of the position explained, I
request the august House to approve
and pass the Constitution (Sixty-fourth
Amendment) Bill, 1990.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
There is one Amendment by Shri S. S.
Ahluwalia for reference of the
Constitution  (Sixty-fourth Amend-
ment) Bill to the Select Committee of
the Rajya Sabha. The hon. Member
may move his amendment.

SHRI S. S. AHALUWALIA
(Bihar) : Madam, I move :

"That the Bill further to amend the
Constitution of India, be referred to a
Select Committee of the Rajya Sabha
consisting of the following Members :

Sardar Jagjit Singh Aurora
Shri Subramanian Swamy
Shri P. Shiv Shanker

Shri Ram Awadhesh Singh
Slirirnati Amrita Pritam

SAIE R S A

with instructions to report by the
last day of the current session of the
Rajya Sabha"

The questions were proposed.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh) : It is a very good
amendment ; it should be carried.-

THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJAN)! [
want' to announce that voting will take
place at-'2.30° P.M. on the Constitution
(Sixty-fourth A mend’ ment Bill, 1990
because we are forgoing lunch.

THE LEADER OF THE
OPPOSITION  (SHRI P. SHIV
SHANKER): Kindly make it: 3
O'clock . Now it is already 12.15

P.M.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Can we make it 3 O'clock ?

SOME HON. MEMBERS
Yes.

THE VICE CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
The voting will take place at 3 O'
clock.

The motion for consideration of
the Constitution (Sixty-forth
Amendment) Bill, 1990' and the
amendment moved thereto are now
open for discussion.

SHRI SUBRAMANIAN SWAMY:
There is another amendment by Mr.
Bansal. Did he move ?

SHRI PAWAN KUMAR BAN-
SAL (Punjab) : I am told that it has to
be moved later.

THE MINISTER OF INFOR-
MATION AND BROADCASTING
AND PARLIAMENTARY AFFAIRS
(SHRI P. UPENDRA) :

There is one amendment by the Home
Minister also.

SHRI P.SHIV SHANKER:
That is only for the clause. Therefore,
it cannot be moved at this stage.

SHRI PAWAN KUMAR BAN-
SAL: That does not prevent me from
moving, my amendment.

SHRI P.- SHIV SHANKER
Madam, I rise to make our policy
angle clear on the Bill leaving the'
substantive details with reference to;
Punjab to my colleagues who are-
going to speak hereafter. In the last
parliamentary -elections, the results'
have given one clear verdict that we
shall not rule:-. While whatever may"
be the strength of the National Front,
it being supported by the Left and the
Right parties, the claim of the
Government- being strong is not
unjustified and none of us have any
illusions about it. After the elections
:We -have committed our
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selves to extend the constructive
cooperation to the Government. It is in
this background that  various
legislations that were brought in the
Parliament, including the Cons-
titutional amendment, were supported
by wus notwithstanding heaps of
allegations that were made against us
from time to t:me. Amendment to the
Constitution by the 64th amendment
Bill is a decision which is entirely of
the Government since the Government
feels, as has been said just now by the
Home  Minister, that congenial
atmosphere has to be created.
Therefore, they would perhaps like to
go for the amendment of the
Constitution and as a consequence
thereof they would like to go abend
with the proclamation under article
356(1) of the Constitution, about which
a passing reference I will make slightly
at a later stage. The continuance of the
Presidential rule and the decision based
thereon is entirely that of the
Government. In my view, it is a clear
case of subjective satisfaction having
regard to the language and the tenor of
article 356 and none of us could be a
party to that subjective satisfaction that
the Government arrives at. We were
involved in the discussion the other day
on the question of the continuance of
the Presidential rule- In view of our
commitmentrfor the constructive coo-
per:; ' ion which I referred, we decided
to support the endeavour coming from
the Government, with a liberty to make
our position, views and differences
clear on the floor of Parliament. In
October last, when Parliament was in
Session and when we sought the
confirmation of the Resolution
extending the proclamation of the
Presidential rule, invariably all the
parties, sitting on the other side, made
all sorts of accusations against us. J am
sure, everything must be green in the
memory of the hon- Members. If it is
not green, they could go through the
records to refresh themselves. It is none
of my endeavour, at this stage, to dig
into the past. It was told that we were
running away from the elections. It
was categorically
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stressed that the elections should be
held and we are running away. I am
not going into the other parts of it but I
am only referring to the stress on the
elections that was made by all of them
sitting on the other side. Only out of
respect to the wishes of the hon.
Members on the other side, we
thought that we should go ahead
with the Parliamentary elections which
were undoubtedly peaceful. It is true
that it is now being said that the
elections in Punjab for Parliament
were not fair and free, notwithstanding
the fact that no Tribunal has held so,
not even the Chief Election
Commissioner has held in that manner.
Friends from the other side forget that
it clearly cast an aspersion on the
Foreign Minister's election itself
but none the less, it has been said that
those elections were not free and fair.
They tried to dabble themselves with
the leadership that had emerged
mconsequent to the Parliamentary
elections. Now, it appears that the
honeymooning with that leadership has
come to an end and naturally Govt,
would like to take advantage of their
own value-based politics by trying to
retrieve themselves from the promise
that they had made. In the election
manifesto I very vividly recall that the
National Front party had
categorically promised the people
that they will go ahead with the
elections. The Government which
have been off and on trying to say on
the floor of this House that they are
committed to fulfilling every item of
the promise that they had made in the
National  Front manifesto, it has
dawned as a wisdom on them today
that it is not proper for them to live up
to the commitment that they had made
... in their manifesto itself. They would
like to retreat from that situation. The
59th Amendment  was  repealed,
including clause 2 of that Amendment
Bill, with the strength and greatness cf
the National Front Government and
it is sought to be brought back by the
back door in the present Amendment,
in the shape of sub-clause (b) of clause
2 of the 64th Amendment of the
Constitution. That shows
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how wise they were, what a wisdom
they possessed and the manner in
which they went ahead to repeal the
entire 59th Amendment. In fact, I
would like to make an observation at
this stage that this 59th Amendment
was called the blackest of laws. What
was it that we had armed ourselves
with by the 59th Amendment? The
controversial portion of the 59th
Amendment was :

"If the President was satisfied that a
grave emergency exists whereby

(a) the security of India or any
part of the territory thereof is
threatened, whether by war or
external aggression or armed
rebellion; or

(b) the integrity of India is
threatened by internal disturbance
in the whole or any part of the
territory of Punjab."

This was subject to a categorical
sub-clause which governed this por-
tion which said :

"Notwithstanding anything in this
Constitution, this part shall, in
relation to the State of Punjab, be
subject to the following modifications

It was only with reference to Punjab
and this is what we had armed our-
selves with, taking into consideration
the situation therein 1987, the con-
dition when Pakistan was preparing
itself to attack and China was trying to
dabble in our borders. This is what we
had armed ourselves with, but none the
less, this was never brought into force-
1 would see with interest, what Govt,
are going to do in Kashmir. Under
article or section 92 of the Kashmir
Constitution, the Governor's rule can
be only for six months; and what has
been told to us? The dichotomy which
I would like to refer is what is said now
with reference to Punjab. With
reference
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to Punjab it has been said, in the
Objects and Reasons of the Bill, that
the prevailing circumstances in the
State do not hold out good prospects
for free and peaceful elections to the
Slate legislative Assembly. What does
that mean? Does that per se give you
an authority to act in terms of Article
356(1) of the Constitution? What do
you mean by that ? You mean to admit
that after the Parliamentary eledions,
and it appears to be obviously clear that
the situation in Punjab has deteriorated
to such an extent that you, who are the
votaries and  protagonists of free and
fair elections in Punjab, have come to
the conclusion, because of the absence
of your policy and inaction or the
manner in which you have acted, that
the situation has so deteriorated that
you cannot hold elections; Or, the only
other thing which I see is that you do
not want certain forces to come into
power. What a dichotomy in your
approach! When we were there in
Kashmir, when we asked the question,
Why did you dissolve the Kashmir
Assembly ? The answer given was that
Kashmir Assembly was dissolved
because the elections in 1987 were
rigged. No authority has ever held so
No competent tribunal has held so.
But this is the view of the Government.
The Government's representatives said
that the youth were unhappy. The
Kashmir Liberation Front youth felt
that the elections then were rigged,
therefore, to redeem that situation, we
have dissolved the Assembly to go in
for elections and give the Azaoi to the
youth of the Kashmir Liberation Front
to come into the Assembly and form the
Government. This is the policy of the
Government in Kashmir. If that is so,
why don't you follow the same policy
in Punjab? In Punjab, is it your
intention that you would like to keep
some of the segments away from
coming to power? This is the matter for
you to devide, but I am only concerned
about the dichotomy by which you are
approaching the problems. You
approach the problems in different
States in different forms; that is my
grievance.
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And this is precisely what 1 thought I
should bring to your notice. What
has happened ? When the Bill for
repealing the 59th Amendment was
brought in, we realised and conceded
that the Government is very strong and
we also realised that we have been
voted out; therefore, we should follow
the footsteps of the Governmental
intention, respecting the will of the
electorate. It is precisely for this
reason that you wanted the entire 59th
Amendment to be abrogated, without
realising its consequences whatsoever,
as to what will be the effect of the
President's rule after that date. =~ We
went ahead with you. We followed
your footsteps and thought that we
should behave like—I would call it
even, I don't mind, as one of your
own leaders has said and it has
appeared in the papers today as—
"dumb-driven cattle". But today, you
are bringing  one the clauses
of that blackest ofthe law which
you have yourself termed, back
on the anvil of the legislation by
making it a part of the 64th Amend-
ment of the Constitution. We felt that
when the 59th Amendment  of the
Constitution was repealed, it was in
consonance with your will that you
had expressed in this House in
October last when we were seeking
confirmation of the resolution on the
proclamation that you desired the
elections should be held. We thought
that we should yield to it. Apart from
that, we also took into consideration
your profession in the National
Front manifesto itself saying that if
you come into power, you will
hold elections. We thought that we
should thus yield. We accordingly
yielded. We agreed and went along
with you for the purposes of repealing
the 59th Amendment of the Cons-
titution. Now, as 1 said, it hasto
be presumed on the basis of what has
come either in the Statement of
Objects and Reasons or what the
hon. Home Minister has just now
said that a congenial atmosphere
has to be created. Ido think, thatis
the ground on which you seek to
sustain yourself
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and even if it is a subjective satis-
faction, congenial atmosphere, I would
like to warn you is not the reason on
which you can sustain the President's
rule, but still you would like to go for
that. As I said, the dichotomy of your
policies in the two States is obvious.
We, on this side, will watch with great
interest as to what steps you will take
in Kashmir. We had, at no point of
time, any doubt; at least I never had
any doubt. I would like to straightaway
tell you that so far as our party is
concerned, we would like that in terms
of the mandate of the people you
should last for five years and we
would not dabble in your activities in
any form. We wish you well so that
the people can judge you from the
manner in which you act. That is why I
said that you are strong and,
undoubtedly, you are value-based. I
am saying, you are strong and value-
based, because you have the temerity
and you had the temerity, by one
stroke of pen, to

ask all the Governors to resign
(Interruptions).... and to ask all the
Planning Commission Members to
resign at one stretch... .(Interruptions)
... You have the capacity, undoubted
capacity, because you are a very strong
Government and you are highly value-
based one having engineered the
change of Governments in Goa and
Meghalaya also, only to quote a few
instances.... (Interruptions).... 1 would
not like to quote more than that now.

What amazed me was that when the
Bill was presented to us, we saw that,
for the first time, the three-year period
that has been provided in article 365(4)
of the Constitution was being tampered
with. It was not tampered with by any
Government at any point of time. You
wanted to tamper with it and the
original proposal of yours was to
increase it from three years to five years
and I had to raise an objection. I had to
raise an objection saying that this would
send totally wrong signals to the



231  Constitution (64th
. Amdt.)

[Shri P. Shiv Shanker]

people, that you would like to continue
the Presidential Rule for five years and
that would also mean that democracy
would not return in Punjab for five
years, which means for another two
years. One of the Members of the Op-
position, though he is aligned with you
today, wanted that it should be reduced
to four years. Still T objected to that
and even at that point of time, I said,
"Please don't do this. Do it for six
months. Otherwise, it would mean
sending wrong signals to the people of
Punjab.". You have not been able to
tackle the problem of Punjab except to
have a few visits by the Prime Minister
which, of course, must be hailed. There
is no doubt about it and I hail them- I
hail the visit of the Prime Minister. But
then the point is that after the visit you
should have pursued the matter further.
No political activity has ever been
started so far. If you think that by
calling some people here in Delhi and
holding an all-party meeting, you will
be able to resolve the problem of
Punjab, 1 think you are wrong.
Therefore, I had categorically said that
this would mean sending wrong signals
and that is why we have had to come
forward with amendments for limiting
it to 3-1/2 years and not four years.
Here I must express my profound
happiness because the Government
seems to have realised the gravity of
this situation and the strength and force
in the 'arguments that we had advanced
and has come forward with the amend-
ment, agreeing with our amendment. In
my view, as I said earlier, you are a
very strong Government and you must
act now. You have not acted for the
last four months in Punjab. You have
to act now and see to act. I will be all
praise for you if you do that and would
go to the extent of wishing you all
success if you stand by your manifesto,
about which you speak, in darkness
and light, that each and every word of
it you would like
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to implement. Please do that. For that
purpose, act from now on. This six-
month period is there. Please, for God's
sake, do not try to come for extension
again. Of course, if it is inevitable, we
are there to help you and there is no
difficulty about it. We are there to help
you to the extent we can. But please do
not try to come. This I hope will
energise you to act. This amendment
which has been moved limiting it to six
months, I am sure, will energise you to
act. We are obviously interested in this.
Your credibility will also go up.
Therefore, I would like that you at least
start taking some steps from here and
now. There seems to be no action plan
about Punjab so far excepting that you
have been talking very bravely that you
have some plans. There seem to be no
plans. The situation has been dete-
riorating very fast. It is admitted that
the killings have been increasing from,
time to time in the last four months.
This has been told to us and therefore,
my only appeal is, please act; our
support is available.

THE VICE-CHAIRMAN (SH-
RIMATI JAYANTHI NATARA-
JAN): Mr. Kamal Morarka. Your party
has twelve minutes.

SHRI P. SHIV SHANKER: Each
time I finish, you stand up.

SHRI KAJVI1AL MORARKA
(Rajasthan): I like to meet your points
because they are worth meeting.

Madam, Mr. Shiv Shanker has
dealt with the constitutional, the
legal and partly the political situa
tion of Punjab

SHRI P. SHIV SHANKER: The
stand of my party regarding this Bill
and our support, only that part I dealt
with. The other factors will be taken up
by my colleagues.

SHRI KAMAL MORARKA: My
only handicap is that you did not deal
with the substantive issues
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of Punjab. But I would like to deal with
them assuming what your other
colleagues would be speaking. First I
shall deal with the constitutional
aspect. The most important point raised
by Mr. Shiv Shanker is why we
repealed the Fiftyninth Amendment
and why we are coming back with this
Amendment now to extend the
President's rule. This I think is a very
important point. When the
Appropriation Bill on Punjab was
moved Mr. Shiv Shanker and Mr.
Pawan Kumar Bansal were raising
constitutional objections that because
clause (2) of the Fiftyninth
Amendment stood repealed the legality
of President's rule was in doubt. At the
outset, Mr. Shiv Shanker is a lawyer
and he knows law much more than I
can ever learn. But the fact remains
that in various judgements of the
Supreme Court it is well laid down that
any action taken or purported to have
been taken under a legal provision in
force does not become null and void
because the Act is later repealed. If the
President's rule was proclaimed at a
time when the Fiftyninth Amendment's
clause (2) was in operation, that
President's rule will remain legal even
if clause (2) of the Fiftyninth
Amendment has been repealed. That is
the legal position.

Now, on the other issue as to
why we come back with this pro
vision now, let me tell you
there is no comparison between the
Fiftyninth Amendment and what is
sought to be done now. What we
are seeking to do now is amending
the provisions which we had amend
ed earlier, the amendment which your
Government had made providing
for President's rule for three years.
As you know, the original Cons
titution provided for President's rule
only for one year, six months in
the first instance, renewable for
another six months. More than one
year it was never there for other
States
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SHRI P. SHIV SHANKER:
Three years continues to be there
under Article 356(4) of the Consti
tution.... ,

SHRI KAMAL MORARKA:
I stand corrected. I shall come
back to that a little later

SHRI P. SHIV SHANKER:
But by virtue of the Fortyfourth
Amendment of the Constitution— I am
saying this with a little bit of
knowledge—after Emergency was
imposed, the Emergency clause was
restricted in 356(5) and it meant that
after six months, another six months if
you like, and no further. You must'
comply with the provisions of Article
356(5) if you further seek to extend.
That was what was done in the
Fortyfourth Amendment.

SHRI KAMAL MORARKA:
Now, because the Punjab situation was
becoming a specially grave situation,
from time to time action has to be taken
by Parliament to deal with the situation
in Punjab. Now, we don't agree, we
don't agree that imposition of
Emergency should be done without
objective reasons existing. Now Mr.
Shiv Shanker has said that when the
Fiftyninth Amendment was brought
one of the reasons given was that
foreign attack may be there and Punjab
and Kashmir were border areas. I may
remind you. Mr. Shiv Shanker You are
aware of the fact that when emergency
was imposed by Mrs. Gandhi on 26th
June 1975 she had taken advantage of
the clause which said that an
emergency can be declared interna!
disturbances were imminent in the
country.

SHRIP. SHIV SHANKER :
I would like you to explain it in the
proper form. At that time the pro-
vsiion was different. That is why I
vision 44th amendment

SHRI KAMAL MORARKA : T am
dealing with that. After that
emergency which we consider the
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blackest p;-riod in the history of India,
We in that manifesto in the 1977
election decided that we would repeal
this provision and the 44th amendment
repealed the provision whereby the
Government of India could declare
emergency \mder the threat of
imminent internil disturbances, but the
provision for declaring emergency in
the case of an imminent attack by a
foreign country remained that is
untouched by the 44th amendment.
And, therefore, in the 59th amendment
what your Government sought to do
was to nullify the 44th amendment
through the back-door. We in 1977
amended the Constitution after going to
the people on that issue and getting
elected, a sort of referendum from the
people to delete that clause. By the 59th
amendment your Government put that
clause back, though at the time of
election in 1984 you did't ask the
people' that you wanted to put this
clause back.

SHRI P.SHIV SHANKER:
The clause was not brought back. Let
us be very clear. The clause that I read
is intotally different form. If you read
this clause and the earlier clause which
existed before the 44th amendment,
they are two different. Here it is the
security of India or any part of the
territory is threatened but confining it
to only Punjab whether by war or
external aggression or war or rebellion;
or (b) the integrity of India is
threatened by internal disturbances in
the whole or any part of the territory of
Punjab, with reference to these two
aspects if either of them is satisfied,
then only in Punjab you could go
ahead. This was never acted in any
form. Clause 2 thereof said that this
article 359AA itself will become
otiose/after two years.

It will get itself repealed after the
expiry of three years, automatically.

[ R4JYA SABHA ] Bill, 1990 236

SHRI KAMAL MORARKA: I am
glad Mr. Shiv Shanker keeps on
repeating that though "we enacted it
we did not use it." I agree with him
entirely. He himself realises that the
use of that provision was diabolical or
very drastic. We on our side feel for
that precise reason that such provision
should not have been enacted. It gives
Draconion power to the Government
of the day. And one qualitative
difference 1
would like Mr. Shiv Shanker to
appreciate and everybody to appre-
ciate. That is, in 1977 when the emer-
gency was in operation, elections were
held, the Janata Government came into
power. Mrs. Gandhi revoked the
proclamation of emergency before
handing over power to the Janata
Government, because emergency
powers in the hands of the Janata
Government  would have  been
Draconion; your party would have
been at the receiving end. In our case,
please remember that after coming into
power we had given up the Draconion
59th amendment. It would have been
much more suitable for the
Government in power to carry on with
this power of the 59th amendment and
forgetting the promise to the
electorate. We on our own accord
came and we thank you for the
cooperation that you extended. But
please understand that the effect of
repealing the 59tb amendment is to
voluntarily give up the Draconion
power which we had inherited. Now,
this point people do not understand.
There is a qualitative difference. We
are reducing the power of the
Government which is in our hand,
while your Government, even
before handing over
to us now released Mr. Sitnaran Singh
Mann. We are very happy. But the
fact is that you have incarcerated him
for five years without filing a charge-
sheet and he was put in Bhagalpur
Jail. He was not given the facilities
even according to the Jail Manual.
After torturing him for five years,
after accusing him of the murder of
Mrs. Gandhi, before handing over
power to us, you released him. We
welcome this. I am surprised that Mr.
Shiv Shanker
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says that one of the reasons for not
holding election is, we do not want a
particular party to come into power. |
do not agree. In Punjab when elections
were held, after the accord of 1985, the
Congress Party lost. Mr. Rajiv Gandhi
is on record to say: never mind if the
Congress has lost, democracy has won.
People did make fun of him. I was one
of those who felt that what he says is
constitutionally correct. Akali Dal
came into power. After some time the
Akali Dal broke into two. If that day
the Congress Government had imposed
President's rule in Punjab, I would
have understood that they mean to
follow the Constitution. But what did
the Congress Party do? True to type,
they made a deal with one faction of
the Akali Dal and formed the)
Government. What happened to air the
proclamations that democracy had
won? The winning of democracy had
been thrown to the winds within a
year. What happened? As usual, the
faction which you warmly embraced is
finished. That is, of course, usual. I
have already dealt with it earlier. One
faction of the Akali Dal, by your kind
courtesy of a handshake, has become
irrelevant. What happened after that?
When that Government also could not
control the situation in Punjab, you
took the unusual step of proclaiming
the President's rule in a State where
you had a share in the Government or a
Government supported by you. We
have had President's rule for the last
three years. The new Governor
appointed by this Government has
been in place only for the last three
months. But for most of the period the
State was ruled by a Governor who
was your appointee, who after being
appointed said: "In three months we
will wipe out terrorism”". You sent a
Police Officer from the State of
Maharashtra who said: "Bullet for
bullet, we will solve this problem of
terrorism in three months." All that is
the political history of Punjab. Mr.
Shiv Shanker has not gone into the
substantive issues. But these issues are
very important. The problem in Punjab
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began because of a territorial dispute
or sharing of river waters or some
other small demands of the local
population . After June 1984, there is a
qualitative change in the problem of
Punjab. We must all understand that
after Operation Blue Star the problem
of Punjab is not the same as it was
before the Operation Blue Star.
Economic problems are there. Socio-
economic conditions ¢ are bad
throughout the country. Poverty is
there. In sensitive places like Punjab
and Kashmir naturally there is unrest
among the youth because they are not
getting employment. But we will be
running away from the central problem
if we make ourselves believe that
Kashmir or Punjab problem can be
solved by giving one project here or by
creating a employment scheme there.
It cannot be solved like that. These are
political problems. The psyche of the
people of Punjab has to be understood.
After June 1984, that psyche has been
greatly injured.

I am thankful to Shiv Shanker ji
that he has hailed the visit of our Prime
Minister to Punjab. I think this is the
first effort of healing the wounds of the
Sikhs. The visit of the Prime Minister
to the Golden Temple and his gesture
of openly meeting all the factions is
the first very small step. Let us not
mistake it. If anybody thinks that the
Prime Minister's visit to Punjab will do
wonders, he is mistaken. Some friends
on the other side are making a joke of
it. If somebody think that by the Prime
Minister going in a open jeep the
Punjab problem will be solved, it is not
correct. Nobody said that. But it is a
symbolic gesture. The person who is
leading the country has gone to the
people of Punjab and is one with them
in their hour of trial, in their hour of
grief. The Punjab problem has its
genesis in mistakes, blunders and
Himalaya blunders committed by the
previous Government. I will again
repeat that if we forget that Operation
Blue Star was a turning point in the
Punjab problem, we will not be able to
lay
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[Shri Karnal Morarkal our finger
on the solution to the Pun jab problem.
SHRI P.N. SUKUL (Utta:
Pradesh) : What are you doing'
SHRI KAMAL MORARKA
I will come to it if you permit me
Mr. Shiv Shanker also referred to the
previous constitutional amendmen
and said that when we were in the op
position it we had opposed. 1 agree
We, who were in the opposition anc
who are now on this side, strongb
feel that a popular Governmennt
should be restoredi
Punjab.  (time bell rings
We do not believe in the process
of postponing elections. We do not
believe in  the  process of
manipulation of political parties so
that our party comes to power in
that State. Far from it. You all]
know that Janata Dal is not in the
running to come to power in Punjab.
We also believe that it is not our
duty to encourage faction fighting
in the Akali Dal. We would wish that
all Akali factions come together, the
entire Sikh community comes to
gether and rules Punjab by the elec
toral process. If they are elected,
they are free to rule Punjab. We have
absolutely no reservations
on that account. But the point
that Shiv Shankerji made is that in
spite of our opposition, the Govern
ment had to take steps and we did
not go along with the Government.
It is not so. I may

be permitted to say that
Congress had a road-roller majority in
Lok Sabha and a comfortable majority
in Rajya Sabha. Congress never felt the
necessity of taking us with them.
Congress took decisions and forced
them on us. We were left with no
option but to oppose them. Here, I
think, it is a boon in disguise that the
electoral verdict is such that we have all
to work together. And we are thankful
to Mr. Shiv Shanker for his promise
that not only now but in the future also
whenever national effort is there,
wherever national problem is there, we
can have a look at it together. There is
ab-
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solutely no reservation on our side. But
let us not run away from the fact that in
the past it is not so much that we did
not want to co-operate. We never had a
chance to co-operate. Decisions were
taken unilaterally not in the way they
are taken new. My friend, Suresh
Kalmadi keeps on making fun of
Committees. 1 think, in a democracy,
committee system is the best way cf
making decisioits. Decisions taken pre-
viously by one individual and then
converted into a Cabinet decision and
then a decision cf Parliament in rapidity
is not our system. Our decisions are
genuinely taken in the Cabinet, are
genuinely taken in the all party
meetings, and as you will see, the prcof
of the pudding is in the eating.

1 geaer tag gewrew (Tmia) ¢
AT 5, T BT CYFa<T HiT
;ﬁmﬁﬁ‘, 7 | WIT {99 T 7IHT

r

SHRI KAMAL MORARKA :

Mr. Shiv Shanker referred to Kashmir.
Though Kashmir is beyend the purview
cf this debate, I do want to clarify two
things. He said, he would like to see
very eagerly what we do in Kashmir
because the Jammu and Kashmir
Constitution says that the Assembly
cannot remain dissolved for more than
six months, and elections have to be
held within six months. As Shiv
Shankerji knows, this matter has
already been referred to the Law
Ministry a.i\c| the Law Ministry is
examining whether that Assembly
dissolution can be annulled..
(Interruptions)

SHRI V- NARAYANASAMY
(Pondicherry) : You are repeating
what Mr. Mufti Mohammad Sayeed
said yesterday.
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SHRI P. SHIV SHANKER :1
congratulate you, Mr. Mcrarka. But
you are on a weak wicket. (Time
bell rings)

SHRI KAMAL MORARKA :
Madam, just give me a few minutes
because I have to reply to these
points and they are very important.

Mr. Shiv Shanker said how was the
Assembly dissolved and Hans-palji
said, without consultations. Now, 1
cannot teach Mr. Shiv Shanker the
Constitution. But, in all the other
States, the Assemblies can be dissolved
and the President's rule imposed by the
President of India. In Kashmir, it has to
be done by the Governor of Jammu and
Kashmir, not by the President of India.
The Governor can take a decision on his
own. He does not have to send the
recommendation to Delhi. The Central
Government does not have to send the
recommendation to the President. It
means the Governor's prerogative...

SHRI ATAL BIHARI
VAJPAYEE (Madhya Pradesh) :

And maybe that is  because of
Article 370.

SHRI KAMAL MORARKA :
That is hitting below the belt.

SHRI P. SHIV SHANKER :
Morarkaji, for your information,
Section 92(5) obligates on the Go-
vernor that it must be with the prior
concurrence of the President.

SHRI KAMAL MORARKA :
Shiv Shankerji, I am dealing with
that. There is a difference. While in
all the other States, it is the Central
Cabinet which has to approve and
the President has to issue the
proclamation of the President's Rule,
1n Kashmir, it can be done...

SHRI GURUDAS DAS GUPTA:
Morarkaji,

under this  peculiar

tion?
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do you think that even
er constitutional
position, it will take a positive direc
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SHRI KAMAL MORARKA :
That I will reply outside.

SHRI GURUDAS DAS GUPTA
(West Bengal) : Madam, at least on
this issue there was no national
consensus.

SHRI VITHALRAO MAD-
HAVRAO JADHAV (Maharashtra):
It is an open Government.

SHRI KAMAL MORARKA :
Mr. Vajpayee has said...

THE VICE CHAIRMAN (SH-
RIMATI JAYANTHI NATA-
RAJAN) : You will have to conclude
now.

SHRI KAMAL MORARKA : .
.quite correctly that article 370 con-
fers this special status on Kashmir.
And we still hold that special
status is required for the complete
integrity of Kashmir with India.
On that there is no going back. But
merely because it enjoys a spe-
cial status, merely because the Go-
vernor cf a State might have acted in
a particular manner is no reason
why we should take that analogy
for other States. Kashmir has to be
dealt with on its own because of the
Constitution of Kashmir . So, that
matter is with the Law  Ministry. |
fully agree with Mr. Shiv Shanker
that if we cannot bring that Assem-
bly back to life, then we will have
to hold elections in Kashmir. But
we cannot compare Kashmir with
Punjab. Dealing with Punjab, our
Government's desire is to hold
elections there as early as possible.
Now you said that the Government
is doing nothing except the Prime
Minister's visit. That is not correct.
The Government is taking effective
steps to solve the problem. Those
steps are not in public view. Mr.
Ram Jethmalani said that other day,
and I agree with him that Punjab
problem cannot be discussed by col-
lecting 50 people in a room. 1.00
P.M. You have to have quiet skil-full
negotiations. We have a
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problem of so many groups there. If the
Akalis could unite, the problem would
have been simpler. There are a lot of
factions whom we have-to talk to. The
object of this Government is to try and
solve the contradictions and bring
harmonious solution to Punjab, and not
to fuel the fires of the inter-Akali Dal
factions. That is not our approach and
anything that you do constructive takes
time. I have to assure Mr. Shiv Shanker
that  this  particular  Constitution
Amendment is for a particular situation
without creating a precedent. The
Government does not want that in other
States it should have the President's rule.
In States like Karnataka, where there has
been total peace,’ your Government is
guilty of extending the President's rule.
We would not have done a thing like
that. If elections can be held, they should
be held. I agree that article 356 talks of
subjective satisfaction. But subjective
satisfaction should also be over objective
facts. The subjective satisfaction that we
have been seeing for ten years was total,
I do not want to say because there is no
time. (Time bell rings). What about the
election in Tripura? What you did in
Andhra Pradesh? The way you
engineered defections from Farooq, now
to talk of Goa and Meghalaya, is nothing
compared to the crimes that have
happened in your regime. What has
happened in Goa and Meghalaya is
defections. Somebody raised the
question of defections. Nobody is
supporting defections. But there is the
Anti-Defection Act. There is a political
process. (Time bell 7ings).
(Interruptions). 1 want to end only with
this plea that in the spirit that Mr. Shiv
Shanker has said on this amendment, let
us get through and all of us let us get
together to restore the political process
in the Punjab as early as possible so that
a popularly elected Government comes
to Punjab and pac comes to the po of
Punjab.
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SHRI PAWAN KUMAR
BANSAL : Madam Vice-Chairman, the
Government has come to the Parliament
today asking it to make history ; history
which we or the success succeeding
generations can never bo proud of. Any
constitutional amendment has it own
significance. But the amendment bofore
us today is an admission of the abject
failure of the Government to keep
democracy alive in the country. In the
past, our friends on the other side have
proclaimed that the Punjab embroglio
could b, resolved within a period of
fifteen days, given the political will and
the capcity. They had on umpteen
occasions accused the Congress of
prolonging the President's rule in
Punjab for narrow political gains, to
perpetuate rule in Punjab by a remote
control from Delhi. In this charge of
theirs against the ruling party then they
had even refused to acknowledge the
fact that the Congress Government in
the State, head d by Sardar Darbara
Singh, decided to quit on its own when
six people were taken out of a bus and
killed by the terrorists.

What it shows, Madam, is that it is
not power which is dear to the
Congress. What has b;en dear to the
Congress and what is dear to the
Congress is the welfare of the country.
And it is only by that consideration that
We have been moved in our actions.

Madam, after restoring a good
measure of normalcy during the earlier
spell of the President's rule, elections
were held in the State in 1987 in
pursuance of the Rajiv Gandhi-
Longowal Accord. There was no
instance of vaiolence during those
elections. And people in vast numbers
came to the polling booths to exercise
the right of franchise despite the call of
boycott by the terrorists.
Unfortunately, the Akali Government,
headed by Sardar Surjit Singh Barnala,
which
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came into power then, failed to deliver
the goods and riven as it was by
serious  dissensions, discased by
inefficiency and corruption,
emasculated by internal fighting
amongst the people ruling the State
then and paralysed by the action of the
Ministers defying the Chief Minister,
the Government pushed the State in the
throes of a renewed crisis. The
menacing phenomenon of terrorism
once again reared its head in the State
and turned red the sacred waters of the
Ravi-Beas and the Sutlej.

Rising to the occasion once again,
the Government had fo take up the
Constitutional responsibility of
protecting any State from internal
disturbance as enshrined in article 355
of the Constitution, and to save the
country from disintegration. What
followed, Madam, was a determined
and grim battle against terrorism. The
result of that endeavour was
perceptible. The situation improved
steadily. By deft handling, the
Government was able to islolate the
terrorists and restore the sanctity of the
gurdwaras in the State of Punjab. The
unholy nexus b;tween the militants and
the hardcore criminals was exposed
and a good amount of confidence was
infused in the public mind. As a
consequence to this honest attempt of
ours, the democratic process was again
restored in the State when we held
election to the Lok Sabha from Punjab,
as in the case of the other States.

Madam, when the new Govern
ment came to office, the Prime
Minister, Shri V.P. Singh, ridiculing
the previous Government's approach
on Punjab, sought to tread a path
of fantasy. He could not grasp the
nuances of  the problem.
He fell to the  temp-
tation of facile and simplistic solutions.
In his high moments of inebriation,
induced by a victory of sorts with the
support of mutually incompatible
elements like the B J.P., and the C.P.I.
(M), the Prime
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Minister sought to arouse the people's
passion  against the  fifty-ninth
Amandment once again, which was,
otherwise, to lapse after three months,
i.e., on 31st March, 1990.

The Congress Government—I
would have liked to tell Mr. Morarka if
he had been present here—-had taken
recourse to the Fifty-ninth Amendment,
not to assume or to arrogate any power
to ourselves. It was to meet a situation
that could have arisen in the future. We
did not want to present a picture, as is
done by the National Front
Government today. We wanted to have
an integrated approach to the problem.
There was an amendment saying that in
the case of Punjab Emergency could be
proclaimed in the event of internal
disturbance also. We did not want to do
that lightly. Technically speaking, the
events in Punjab could not be termed as
armed rebellion. But the situation was
much worse. The situation that Punjab
was facing was one of low insurgency
aided and abetted by Pakistan.
Pakistan's attempt,—as we have come
to realise now—is destabilisation in
Kashmir and breaking away of
Kashmir from the country. The game
that they played was first to destabilise
Punjab, to create a situation of un-
certainty in Punjab, before they could
strike in Kashmir. And in Kashmir,
they did strike. On the 13th December,
last year the mil-tants, with the support
of Pakistan, were able to establish their
might, their supremacy, over the might
of the Government of India, presently
being run by the National Front.

Madam, I also want to take this
opportunity to say that we did not
promulgate Emergency in Punjab. Mr.
Morarka  offered very  specious
arguments on our behalf. We did want
to arm ourselves to meet any situation
that could have arisen in the State. But
the situation did not arise, as I said,
because of our deft handling. However,
there was no let up in the diatribe of the
Opposi-
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tion, now constituting the Government,
to create turmoil in the State. No action
of theirs had helped in healing the
psyche of the people, that Mr. Morarka
was referring to. Their proclamations,
their actions, their get-togethers, their
conclaves only accentuated that hurt
psyche and ii was only left to the
Congress' to do its bit to try to solve
the situation in Punjab and we did it.
As I said, we came to a situation where
we ordered elections in Punjab.

Now, Madam, when the 59th
Amendment was repealed we extended
full support to it. We extended full
support to it not for the reasons which
were advanced by Shn' Morarka; we
extended support to it because we
wanted every opportunity to be
enjoyed by the present Government to
devise its own means, its own strategy
to tackle the situation in Punjab.

I would not like to refer in detail to
what Mr. Morarka said about the
emergency provisions, but since the
argument was raised, I want to take the
House back to the situation that
prevailed when Mrs.  Gandhi had to
take that unhappy decision of
promulgating emergency in the
country and when she decided to lift
emergency it was in pursuance of the
will of the people. It was the
demonstration of her true democratic
spirit that she lifted emergency. It was
not that that emergency would be used
against us, because even in the absence
of those emergency provisions it is
for the country, it is before the whole
world to see what these people did
to  Mrs. Gandhi and other Congress
leaders. Mad in their power at that
time, they spared no effort to ridicule
Mrs. Gandhi. They spared no effort to
put her behind the bars. But it was the
people of the country who rose to the
occasion again and threw them out
within 7\ years and brought Mrs.
Gandhi back to power.  Now, when
we assumed such power for Punjab, it
was not that we could use
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this power arbitrarily. I wish Mr.
Morarka had referred to certain other
provisions of article 352 which we did
not touch under 59th Amendment.
There are certain safeguards under that.
After bringing it on the statute book we
could not have promulgated emergency
in Punjab entirely on our own. The
safeguards which were provided for I
would 1'ke to reiterate. The decision to
promulgate-emergency has to be by the
Cabinet and to have approval within
one month of the Parliament—approval
not by a simple majority but by a
majority of two-thirds of those present
and voting. For that two-thirds majority
we could not have done it on our own
in Rajya Sabha. We would have to have
the support of the opposition then. It is
a different matter as to what the stance
of the opposition was at that time and
what it is now. We wanted to bring in
salutary provisions to give power to
panchayats and nagar palikas. They
defeated the Bill, not because they
found anything objectionable but
because they did not want the Congress
to take credit for giving power to the
people at the grassroot. In that event, in
a situation as that we could not have
promulgated emergency in Punjab on
our own.

Then for the information of hon.
friends on the other side, there
is another provision in article 352
that one-tenth of the members of
any House of Parliament could
requisition a special session to dis
approve of any promulgation of
emergency which in any case could
not have lasted for more than six
months. Yet, the fact remains that
we did not invoke those provisions
and today when the Government
seeks our support to bring about
another amendment to cover their
failure, they again refer back to
those provisions. On the one hand
they say that they have got to have
a national consensus and
on the other they spare no effort to rake
up the matter again relating to the
59th  Amendment.
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In fact, it was our leader, Mr. Rajiv
Gandhi, who saw to it that Mr. V.P.
Singh does not only make a promise
but takes concrete measures to repeal
the 59th Amendment. It was in
pursuance of that, that the Government
on the last day of the last session
brought forward the 63rd Amendment
Bill in this House.

When that Sixty-third Amendment
Bill was brought, a promise was held
out to the people of the country that
there will be no further extension of
President's rule in the State of Punjab
beyond 10th May, 1990. That was
precisely the reason why they removed
another clause which would have
otherwise become redundant by 31st
March, 1990—i.e. the two conditions
warranting either an emergency or a
certificate by the Election Commission
of its inability to hold elections were
taken away. And it is precisely that
provision that they are bringing back
again. This only shows that the
Government has failed to demonstrate
even a modicum of its capacity to hold
free and fair elections in the State of
Punjab.

The Government tolerates violence
in Meham. The Government glosses
over violence in Bihar. But they
imagine that violence will occur when
elections are held in Punjab.
Therefore, a very preposterous reason
is adduced by the Minister of Home
Affairs in the Statement of Objects and
Reasons for amending the
Constitution— that the atmosphere is
not congenial for holding elections in
Punjab.

Madam, they are talking of
consensus at the all-party meeting.
What is this consensus if it is nothing
but making a virtue of compulsion?

Madam, an all-party meeting on
Punjab was called by the Prime
Minister three months back. What was
the demeanour of the leaders of the
Government then ? What was the
demeanour of the Deputy
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Prime Minister regarding the need for
the Congress to be present at the all-
party meeting at Ludhiana? Does the
hon. Prime Minister want us to
presume that whatever the Deputy
Prime Minister says need not be taken
congnisance of by us ? The Prime
Minister was at pains the other day to
give us a long list of his weaknesses
and points of strength I wonder
whether he really draws any distinction
between his strength and weakness.
Today I want to know from the
Government whether it is the weakness
of the Prime Minister or his strength
that he does not pay heed to what the
Governor of Punjab says, whether it is
his strength or weakness that we are
told that the Governor of Kashmir had
not taken the action in consultation
with the Central Governnent, whether
it is his weakness or strength that the
Prime Minister is tossed about by the
BJP. All these are nagging questions
which the Government must answer.

S

Coming back to the subject,
Madam, I would incidentally say
that I do not want to raise this point
again and again—we have been
raising this point on various other
occasions—that the hon. Home
Minister is again absent for quite
some time. Is this the seriousness
with which they take the delicate
issue of Punjab ? They are wanting
to move an amendment to the Consti-
tution. I, in fact, raised the question
that this amendment should have
been moved in the presence of the
Prime Minister. The  Prime Mi-
nister should have been present
here to answer. But what in fact we
find is that even the Home
Minister is not here (Interruptions) ...
I know that, but what was the
behaviour of the two Ministers
when a question came up in the
morning today? The  Minister of
External Affairs could not tell
us what the Doordarshan has been
doing which goes contrary to the
interests of the country
(Interruptions) .. . Yes, 1 repeat that
word.
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SHRIMATI RENUKA CHOW-
DHURY (West Bengal): You look
within yourself.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARA-JAN):
The Leader of the House is here. So I
think...

SHRI PAWAN KUMAR
BANSAL: We have all respect for the
Leader of the House. In fact, we have
more respect for him than the Home
Minister. But the situation is such that
if I want to ask one question, he cannot
reply immediately.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN): You have made your
point. You understand that there is the
principle of collective responsibility
and the Leader of the House is here.

SHRIMATI RENUKA CHOW-
DHURY: He  need not
reply immediately. He can reply
subsequently.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NATA-
RAJAN): Mr. Bansal, please continue.
You don't have much time.

SHRI PAWAN KUMAR
BANSAL: Madam, the failure of the
Government during the last four
months suggests that we must now
definitely give democracy another
chance in Punjab. Administration in the
new dispensation, with the National
Front at the helm of affairs at the
Centre, is totally cut off from the
people as also from the politicians. It is
paralized and corruption is rampant. It,
has acquired dimensions of corruption
which were never known before. The
Government, in the situation, arrogates
to itself the right of judgement that
elections in Punjab would not reflect
the voters' right choice. Madam, who
are we to judge ? Are
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we going to suggest that democracy
is going to take a back seat in our
country? Why I say so is be
cause, | am particularly anguished
over the past protestations of our
friends on the other side. I wish
the Government were able to devote
more time to Punjab during the
last four months. The Prime

Minister did go to Punjab. That was a
good gesture; I welcome it. But what
did he do after that? He got busy
holding his flock together, he got busy
appeasing the BJP for certain things
and toeing the line of CPI(M) and
others. He got busy and he is busy till
today in toppling the Congress
Governments. Madam, I wish at least
now the Government gives its attention
to Punjab. I also wish that the
Government does not approach the
question of Punjab with a preconceived
notion. I wish the Government does not
have favourites in Punjab. The problem
that has been aggravated during the last
four months is for the simple reason
that our various leaders in the
Government here have their own sets of
favourites and they want them to come
to power, and till they are assured that
they come to power they say, nothing
doing with elections in Punjab,
notwithstanding what they had been
saying in the past.

Madam, I do want to take this
opportunity to ...

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NATA-
RAJAN): Make your concluding re-
marks.

SHRI PAWAN KUMAR
BANSAL: Madam, since it is the
question of Punjab in particular, added
to the fact that we are discussing the
Constitutional Amendment which has
its ramifications, I suppose you would
be indulgent enough to give me more
time on this.

Madam, I wish to refer to the fact
that the workers, the sons of the
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soil in the State of Punjab, have never
been for Khalistan. But they have
definitely been incapable of opposing
the demand. The Akali leaders, who
have been the avowed allies of our
friends on the other side, sharpened
their personality clashes, motivated by
unlimited ambitions. Criminals in-
filtrated the ranks of militants and
caused havoc to the State. The gory
events that rocked the State of Punjab
and the diabolical role played by
Pakistan in worsening the situation in
the State are well known to us. But I do
have a feeling that some of the
terrorists see the helplessness of their
course and want to give up arms. They
want to bid a farewell to arms Sand
seek respite, but it is the fire-spewing,
hard core terrorists who deter them
from following any path of rectitude.

The Government has to identify
people who for the sake of the unity and
integrity of the country, to protect the
beautiful fabric of India's unity and
integrity, are even prepared to lay down
their own lives. The Government must
take initiative, not a mere formality as it
has been doing by convening two or
three party meetings. It must take the
country into confidence about its
perspectives which go into the making
of their policy on Punjab, if at all they
have any. The Government must not act
in haste at the last mnute waking up as
they are doing, now to bring about this
present Amendment. When we were
discussing the Punjab Budget, we put a
simple question to the Government
about what their future course of action
on Punjab was going to be. The Go-
vernment was adament in not giving
any reply to that. Mr. Morarka referred
to something which we had argued at
the time of the Budget. That was
perhaps a spill-over of what he wanted
to say then but had forgotten to say. I
only wish the Government had
taken this
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measure first and brought the Punjab
Budget subsequently. There was
nothing barring the Government to
move an amendment as this ten days
back. Why the Government did not do
that is because it vacillated. It could not
to make up its mind on what it should
be doing in Punjab. The hon. Prime
Minister could not make up his mind
whether he should have another
committee for Punjab in addition to the
small panel of two or three Cabinet
Minister which he has for the purpose.
When they found that the time was
running out, when they found that
Rajya Sabha has to rise for the recess
in another three, four days time, they
rushed to call an all-party meeting. We
do not object to their moving an
amendment. We again agreed to it.
Why? Because we want them to have
another full opportunity to try and see
what they can do in Punjab. But it was
unfortunate, = Madam, that the
repositories of virtue, the claimants of
value-based politics again wanted to
make an amendment in the
Constitution which for the first time in
40 years could make a provision
enabling the extention of the
President's rule up to four years. We
did object to that. We objected to that
for wvalid reasons. We moved
amendments to the effect that at the
most it should be for another six
months. The Government again
wavered. But finally good sense has
prevailed over them. Saner elements
within the National Front have
convinced the Prime Minister to bring
an amendment in terms that my friend
Mr. Ahluwalia and I had moved
yesterday. I am happy that at least the
Government has responded to that and
made this provision.

Madam, as was said by the Leader
of the Opposition, we have decided to
support this Amendment in the present
form. It is not that we want the process
of democracy to be kept in abeyance
in Punjab. We would wish that even
now the Government would take
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steps to hold elections here. We have
done so to avoid any constitutional
crisis that could have arisen in the
future. The Government did not give
thought to it: we did. Therefore, we
asked for a statement on that ten days
back. That perhaps woke up the
Government from its slumber, and it
has now come forth with this Amend-
ment.

Madam, I would not like to dwell
further on this, but would conclude by
saying that the tragedy which stares
Punjab in the face now brooks no half
measures. For the last four months we
have had no action plan on Punjab
from the Government, and today again
the hon. Minister does not say that he
is coming forth with an action plan.
Such an action plan, I admit, cannot be
incorporated in the Constitution, but
such an action plan was, in fact, the
sine qua non for moving an
amendment like this. Therefore, I say
that the Government had really no
moral right to move this amendment.
But still we support them and support
them, as I said, to avoid any
Constitutional crisis.

Finally, I want to know from the
hon. Minister as to what steps he has
taken on an earlier demand of their
ally, BJP, regarding sealing of the
border. With the technological
advances that we have achieved today,
I don't think it will be difficult to
manage our borders. We can definitely
step up our vigilance and beef up the
intelligence. I would like the hon.
Minister to tell us what the Go-
vemmet has done on this score at least,
which may be more of an
administrative measure than a
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political one calling for just a little bit
of political will on their part.

Because of ringing of the bell by
you again and again I am conscious of
the fact that I must conclude. But
before I do so, it is another thought at
random that I do want to express. The
Government has been swearing by the
democratic traditions and the Ilofty
ideals which are supposed to be
governing our polity. During the spell
of the President's rule, there is a
provision for—and, in fact, there is in
existence—an advisory committee of
the Members of Parliament from the
two Houses to advise the Government
on the contents of certain Acts which
the Government intends to bring about
during the President's rule and which
are termed as President's Acts. There is
a stipulation that before bringing about
such an amendment to any law or a
new Bill, before it is really made an
Act, that advisory committee must be
consulted. Only on 19th of March two
more Amendments which, of course,
as I said, take the form of the Act have
been brought on the Statute Book
without referring the matter to the
advisor committee. I would like to
know from the hon. Minister whether
the administration under them is so
immune to the principles inherent in a
true democracy as not to even convene
a meeting of the Members of
Parliament to discuss the matter but
give a stereotyped explanation saying
that the emergency of the situation
warranted that the committee be not
consulted. May be the hon. Minister is
not aware of such a practice on the part
of the administration, but I do hope
that he would now ask his adminis-
tration to refer all such measures to the
committee before any action is taken
thereon. Thank you.

SHRIMATI RENUKA
CHOWDHURY: I rise on the note that
there are none so blind as those who
refuse to see. This was
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who guided us to have a vision, a
vision that encompasses the country
in its complete sense.

It is not for us to stand at a
moment like this on the floor of
hallowed grounds like the Parlia-
ment and divide this into parties and
trade slanging matches about..
(Interruptions) Do you wish to
speak? All right. Get up and speak.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NATA-
RAJAN): Is it a point of order?

SHRI ANAND SHARMA
(Himachal Pradesh) : I am not
saying anything. I am saying just
because she has virtually referred
to the previous speaker and has, in
fact, insinuated by quoting what the
nun told her in her school. She has
insinuated that the previous speaker
is blind. So, I asked if she has got
her vision after the change of the
Government.

SHRIMATI RENUKA
CHOWDHURY: I did not refer to
the previous speaker's perceptions.
Are you his mouthpiece? Do you
mean to say he is mute also?

SHRI ANAND SHARMA:
Don't get angry. Should I quote you
the excerpts of your previous
speeches ?

SHRIMATI RENUKA
CHOWDHURY: You should at
least let me complete what I am
saying.

SHRI ANAND SHARMA: 1
was listening to you most atten-
tively. But should I remind you
what you used to say when you
were on the other side? So, don't
give sermons.

SHRIMATI RENUKA
CHOWDHURY: Pick up the
records and go through what I
said. I was always incisive.

100 RS-6
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I have no choice. It is ironic that we
stand here indulging in a slanging
match. We have selective amnesia.
We do not want to recollect. Yes, 1
do recollect my role in the
Opposition and it is because of our
effective role that we are here today.
It was courageous of the Opposition
to make you perform and failing
which we are for an alternative to
the mandate. Those who stood up.. .
(interruptions).. . Does not matter,
we brought about a consensus here.
It was perhaps to the credit of this
Government today that people who
are standing up to defend the merits
of emergency, my God, the merits of
emergency which dealt a death blow
to democracy, those are people
(interruptions).. .

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN): Let her speak. She
has got only seven minutes.

SHRI GURUDAS DAS
GUPTA: In the morning they were
clamouring against harassment of
women and now they are indulging
in harassing.

SHRIMATI RENUKA
CHOWDHURY: These are the
people who are now asking us to
exercise caution that we should not
come back to this house again,
asking us to be empowered for
getting that their Government
repeatedly came back to this House
asking to be empowered with.
There were times when in the
Opposition we did not accede to
this; yet the BJP supported them
and empowerlng them said "take all
the powers" that you want, but don't
come back with Pun]ab as a
problem." We have forgotten all
that. Does not matter. The result of
Punjab today is what happened in
1984, as was rightly referred to by a
colleague of mine. The 1984
Operation  Bluestar, translated
political Punjab problems into an
emotional wound, the wound that
was inflicted, the lacerations.
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which followed which  led to the
bleeding of Punjab. Today, the
wound of Punjab is the geography of
that State. We need a tactile trans-
lation into methods that heal this
wound. You cannot speed it up.
You cannot give a cosmetic cover. |
feel for Punjab as much as you do. It
is not the patent right of any
Sardar or any individual in this
House or anywhere outside because
in Punjab live my sisters, my
brothers and families of mine as
India is one in independent India
and letus not draw a .parallel
between the Punjab and Kashmir. It
1S so convenient to draw parallels
between the two places butitis
not the same; the issues are not the
same, much as we Would like to
have a magic wand of similar
solutions. What festers in
Kashmir is not what is really fes-
tering in  Punjab? Similarities
may be there but the differences
are what matters. So, Madam,
through you, 1 want to appeal to
the House that this Constitutional
amendment that we are
bringing about is the only tacticle
measure which the ruling Government
has today to translate to the People of
Punjab and the people of
independent India, that this is the
healing process. This is the
begirning of the healing process
and no amount of legalities,
legislations and  able discussions
between lawyers in this House is
going to reduce  the enormity of
the carnage that is dore to the very
fabric, the alienation of the people
cf Punjab where we have pushed
the people to the wall. We have
harassed them. = We have ripped
them apart and  we have
humiliated them and we have tried
to separate them from the flag of
this nation. For people like us in
this House, this is the place cf
worship. The flag is our religion.
I do not wish to take more time than
what has been allotted, Madam. I
don't even wish to take time that is
allotted to me because what I want
to say is only two simple factors.
One, we are talking of
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electoral reforms in the longer run.
We are talking of bringing about a
better system. Let us work on it
simultaneously ~ so that when the
atmosphere is conducive, when the
people cf Punjab are truly free of
terror and fear when they can come
cut and vote in the true democratic
ncrms, elections will be held because
that is the rule of democracy and that
is the fundamental right of
democracy. You and I cannot
step it because the people will rise
and ask forit. But give them the
atmosphere  which is conducive for
them to. come up and say it and not
by the barrel of the gun. Madam, the
other point which I wish to make is
just a thought, a thought because
my colleagues of this respected
House know that we cannot end the
Punjab  situation today, tomorrow
or day after. There are no  magic
solutions. It is a long term thing.
Today, it is Punjab, tomorrow it can
be some other State. But the
policy that we are going to apply, the
measuring rod that measures is the
same.  What we must think clearly
and I  leave this thought to the.
House  before I conclude, let us
take the step that any person who is
invclved with any  religious
body—this is not just in
application to Punjabi—must refrain
from entering a  political activity.
If on the one hand, we preach that
we want politics to  be separated
from religion, if we want to have a
secular India, then these two is an
unhappy  marriage. I leave this
thought with all of you and 1 am sure
the hon. Members will get
together and joinus. It is not just
an all-party meet which is called out
of fear or insecurity. It is
genuinely with a spirit that we must
take a consensus. This
Government came in with an al-
liance; it will continue to rule with an
alliance and you will  continue to
support. The  Members of this
House are not going to wait and
watch with interest. You will parti-
cipate, you will joinus in our
anxiety, you will share the anguish
which is rocking this country, you
will try to stop the convulsions
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that are facing wus internally and
externally. You will safeguard the border
cf this country when the enemy rises
from outside and you will help us
suppress the enemy from within and we
do not have to take pride in doing that. It

is the rule that we do 'it. It is our right to .

do it because this nation is ours, yours,
mine and ours. Thank you.

A geEw fog geaw A
;ﬁ‘:’ﬁia}ﬂ“' W’a’qﬁﬁ‘f # oo

R T L
¥ oag A aﬁﬁ%:vm q
FENCAMA qHSHZ FT OF  qAH
Wi aat fear 1 wedt Sar & wlew
ﬁ%wmqﬁmﬁ U103
g g U FEregu
wigae ¥ oifwardiz & & @ §
0wt e % e | | ¥ ug
aaw 7 f¥

ot gifa e (s wRw) :
N AFITATR T 7 B

W qA% @

MISS SAROJ KHAPARDE
(Maharasthra): There should not be
running commentary in the House.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN): No, no. They are
telling me something.

1
"z
E

T T

or otherwise, you omitted the
words free, fair and peaceful..
% s Ggw fr oag faw wee
g w9z W 0¥ flEgw, F &
fac Faag 7@ Elﬁmmfr Gl



Bill, 1990 264
w7 g9 g, Jg W WY aEr g

[RAJYA SABHA]
AT

Amidt.)

(gedm fig faam]
w Tz # A g e

ot ag gy § fe——We will cross
the bridge when we reach it.

263  Constitution (64th

B FEEE  F EEEEFE FEREEECFERES
i by L w,w@m ,wmm mmfmmmm :
pé 3 m% E_ H\l m... & _mﬁﬂ m
A 1iad Y mwﬁ m . m m@mm
£y mmm.mmmmmm S Ergs  ih Pt wmwm
L EoEET EEE ma&%m % E ,,m

"FUFToore TeE Teief Thrr CEESETESES

BEE EERETBETEEES SRE_LEE  FreELEg e
IR AT A R
SOV ‘W ;mﬂ E E E528 5 EpE .m .
£E5E ﬁawﬁmw SR T N
mme. mmm.m‘m%m.W%W\mw.m ..NH.NW..WAW\I —dE mmw;m. ._m‘.m.mmﬁ.ﬁ\m U\W
m-qm wwm vEEEE .,m_mmw%.m mmwmwwﬁ ceBEEEE E:
mﬂﬁw wEE “mw ..u.m..m nmmmﬂ.‘mmﬁ wmﬁﬁmmmm W u.\m..m i qmm
Al L T T R Tl e !



Bill, 1990 266

[28 MARCH 1990J

265 Constitution (6-4th

memmﬁﬂmmwm LETEE smwnm~Wﬁwm ESEF bEFEECERES
nm,“m.mmmﬁmm mmﬁmma?m mm?awmiwmgm em

¢ umwmmmem mmmmmw w mﬂmwm m m m
.mm MaWMMWMMm .h,m,m mm.ﬂmﬂmﬁﬁ %sn.m‘m;mﬁ .mm
-k EM % Tmmm W o ﬂﬂ % ,mm\mmmmmi W .%m
T g W T s e
=k .m‘w W..mm mmm :Q;Q@WWR%W@.& AW.WWR.W_«.W._M W ”M.
THE HiO et 0 Al TR
pREERTE EF f.msﬁm“mﬁwnmm,mmnmmm«ﬂ : mwm gED *F
A AN R TSI PP grpcite
Wm.ﬂ&\m.mm # ﬁ nm&m.m.m..m.m smmﬁ\mﬂmm.m:mm WﬁWmmmgaﬂm\Wn E Wmml.m
mnmmmw‘mmm,l %uwmmmm,mwmmﬁm T mm & ww m\memm Ee
g e
e e T et 148 T S H
FEEeREEEE ﬁmmumiw\mmwm@mwmmﬁm .m#mmmﬁmm mmqu .



267 Constitution (64th
Amdt)

[+ gdw fag Zaaiw)
¥ fow QA Az Fow RAT 7 S ¥
T =9 faet § o o fear g — 2
mere are no rnore.i or constitutional
grounds for postponing the elections in

[RAJYA SABHA ] Bill, 1990 268

cpet AY TEATH AE FATAT ArgAT
Puniab. ﬁaﬁ;‘;ﬁws"fﬁﬂﬂﬁﬁﬁl
foregiy 5" 99TE TE T | WiE, AG  IAEI
e The process is all fefivr ar, ot == e, 3w
o 3
too familiar to the people of the State. Ifa 3974 %1 a1 #g 2 & ity
killer conies pillion-riding on a motorbike, ¥ Z@aR! ¥ ag BIar fzar-—Fiif®
ban pillion-riding, but notks‘g)p }lfﬂling:t}llf FAG ATE F FATw T Y AT H
t ttacked, then with- AT-T15 T
un, pusenger e atacked, b Vit agr g o, m_fred
principle is, to get rid of the pickpockets, ___"' R poefil .
to abolish pockets !" %m i gﬂﬁwﬁa‘w}ﬁ;ﬁ ;@li
TATE HIT gE3q wiiT 51 wgzaa;
. femr s B A AT & FET AT, TE GG
aﬁ‘r‘igaf:u%%zmmaﬁg am & & s A A & A
AH WIS %ﬁw%g ?E‘ﬁquﬁ?ﬁﬁﬂth%r...
ﬁg ¥ gg::ﬂ arq fF TE HRI PAWAN KUMAR BAN-SAL:
wgwa g Double-faced, with three legs !
far s Az z:;f; % zw T
¥ ¢ ag "gEa g fF ag wwwde it geaw fag gewiw : g ar
far sma ) gy aveil § & ag wET #7 we 7 7 faan) oy § ag sgw
v § R g wdEie MY T qnrfe g feer @ g § T
fean o ST 99§ ORI T gy grc & qgi 9g W 0F 4% E
FAAT J17 | 7 AT HEwE! farg St W% faw Faw 9 F wer a1, %
o | e oo @ fefireadr deere fx fer Goma F g TR 69
wt & 9, S g TEN T G i o quywdr off ywawe ww U,
fﬁmam%ma’lzéﬂm‘ﬁ’r N - T s
Tg FASHE N § TGS gy e F ad & qifaw -
e @ wOR W AW TR o gmmfdr W oG oww W
FNUE & A R AE WL, g wdy Foair e W

frezt o1 wzeawar fafwe & s

m,v%ﬁwmifwﬁ'eaﬁ %f:g?:: Gl )

ww Hifew a@t # TE e = A @z ;13 7
%wﬁawﬁmfﬁm\l ﬁg,a%wwf;r%mmmwﬁa
HF 99 § & a5 9% gre| a9 F

faw oesiia g1 9ar wie far va fao i gra Tag gware: 13 w6« &

M AT I T AT & A
I will ni?arun away like that.

qt F1€ o a=r fear sroem o
2.00 p.u.

wafe § wodt ara aga sarer
A4 A FEgW W WA A A wEAT



269 Constitution (64th
Amdt.)

segm & @ o faw @ wo F
This is strangulation cf democracy.

T HIE W@ OF AN AT 9w AF
Wax, ST 5% wE ¥ 537, " Y,
faigt & muz gwig 8 § 1uw
wgw & zogww #  afagl, difear
wigh #/WR u, orfee sz & dew
e ¥ qwd ¥ Wel uF ¥ I
Wt 7@F WRr 1 F PR oFr ara SmTrar
g B wol femn, w9 owdw
o oifemt W) osw wwifaal @,
fomar w9 wEe ¥ WA TEw £,
| Wiw H Al § ooy fzew
¥ aft ofw wwa | THfAQ WIT 48
TVEIME w0 W § - A
in the interests of the country, in
the interests of Punjab, in the inte-
rests of the People of Punish,

¥ U LTI A WA w0
g Efe foodt o=t ¥ s Y
%, T F Wa TE aa o |
t{'l’l"ﬁz oA Ww F FE
You ere armed with the Sixty-
fourth Amendment.

afem foad oot § oot w.q 7@
9T S FEl &, G & HI-
W B QAT | HTT W T W

W FT A | el you the life of
your Government will b. pro! mged

¥ Wt wgar g |

WS FEa i WITR g
af g 7 9w 9 ow far

SHRIMATI KANAK MUKHE-
RIJEE (Wet Bangal): Medam, it is
much regretted that the situation in
Punjab 1s such that we have no
other alternative but to support this-
Sixty fourth Amendment. I am happy
that the honourable Minister has
brought this Amendment Bill and
has proposed to extend it only for
six months instead of one year. We
are all extremely eagar to see
normalcy returns to Punjab and in
an atmosphere of peace and unity
free and fair elections are held and
a properly elected Government rules
over there. But as stated in
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the Statement of Objects the pre-
vailing circumstances in the State do
not hold put good prospects for a
free .and pack fuled ctizn to the
State. Laslative Asserably.  Con-
gcnial ¢ nditkns should be created
first. before hoding an electison. The
reality must be admitted that the
situation in Punjab is so grave
that the -democratic rights of the
pople cannot be guaranteed now
and there cannot be . a free and fair
election over ther . It is very painful
to me, as to all poitriotic ,people: of
our country, to think that Punjab
today is in turmoil, Punjab woofe
five rivers meet as a syrnbol of unity
in diversity of our country, the
great land of Punjab, the 1 .land of
Lila Lj.pitrai and Bhagat Singh,
whore people have the great
tradition of the sacrifice of J.li.n-
walabagh, Punjab, the symbole of
patriotism and nati- not unity, is
today most trouble-torn. Our natio-
nal anthem which speaks of unity in
d v diversity begins with  Punjab
— Punjab Sindiu Gujrat Maratha
Dravid. Utkala Vanga, It is very
painful to think that that Punjab is
troubl -torn today. It has b ¢ >me a
troubl -torn State .of our country and
today we have to discuss that Stat*
in both Houses of Parliament, how to
restore the unity and integrity of
Punjab, how to save our beleved
Punjab from utter disintegration. But
this aiming situati n did not grow
in one day. I am amused to bar
the friends over there talk about
failure of this Government as if
this Government has created that
situation there- in Punjab. Just new
the friend over there sad that the
situatin was so good when the
honaurable  Prime Minister Went
there .end new it has become bed. M
.dam, nlyyesterduy a friend asked
me in the Central Hall: Punjab is
going, Kashmir is going out of hand
how is it that you are supportiong
the National Front Government ? |
told her that the situation of Punjab
did not grow in one day. We all
know that there are imperialist hands
behind this. We all know that
Canada,
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United States and U.K. are en-
couraging terrorists and anti -national
people over there and the reactio-
nary forces. We know that our
neighbour, Pakistan, is helping to
destabilise our country and helping
reactionary forces. But above all, we
know that these problems in Punjab
grew in the womb of Con-gress(l),
the anti-people policy of Congress(I)
Government. In order to suppress
the democratic voice of the people
they gave-indulgence to these
divisive and reactionary forces
inside and outside also. So it is the
Congress rule over there which
helped grow Frankenstein. That
Frankenstein grew to such a length
that it went beyond the pow;r of
Congress(T) to control. And that
killed even our Prime Minister;
everybody knows. So, Madam, I do
not hold any brief for the National
Front Government. But I must say
that this reality must be admitted that
they have inherited that legacy from
Congress(]) before.

Madam, now the situation is, as
we know, the terrorists have
increased their activities, violent acti-
vities, killing innocent people and
political leaders over there. Many of
our party and other party leaders have
been killed and Workers have been
filled. Now, they have been killing
innocent children, extracting a lot of
money, kidnapping and so on. All
such things are going on over there.
But I must say that the National Front
Government started with some right
steps to solve the problems of
Punjab; initial steps they have taken
to solve the problems of Punjab. First
of all, they invited the cooperation of
all the people and political parties. I
must say that .in the beginning they
did not get so much cooperation from
Congres(I). Now, they hope they will
get more and more cooperation from
the Congress(I) people over there
also. The Ludhiana all-party rally
was definitely an important 'step
towards national consensus in solving
the Punjab problem. Other
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steps include removing the 59th
amendment, formation of special
courts to try those involved in the
1984 riots, releasing innocent people
from imprisonment, releasing mili-
tary deserters and to rehabilitate
them. All these created new hope
and confidence among the people
of Punjab.

[The Vice-Chairman (Dr. G. Vi-
jaya Mohan Reddy) in the Chair]

Sir, all I want to say is that the
people of Punjab want peace, they
want unity, they want national inte-
gration. They do not want terrorism
and they are not divisive. I urge
upon the Government to take the
people of Punjab into confidence
and rely on them and seek their
cooperation. We saw what a tre-
mendous response we got through
the mass contact campaign- initiated
by all the democratic organisations.
The people of Punjab want security
of life and property. The slogans of
Khalistan and slogan of. theocratic
State given by the terrorists must be
shut down ruthlessly. ¢

Now, two aspects the . Govern-
ment must be taken into considera-
tion. One aspect is. that the Akali
Dal has been divided into groups.
There has been in-fighting among
them also. But unless they denounce
terrorism, unless they denounce
divisive forces, anti-national
activities of terrorists, how can there
be any discussion with any of their
groups ?

SHRIMATI KANAK MUKHE-
RIJEE: So, we all urge upon them
also to denounce all the terrorists
and the anti-national activities of
these divisive forces. On the other
hand, the Government must take
strong administrative measures to
suppress them. I want to say that the
Gurudwaras, the religious places,
must not be used for politics. There
cannot be any slogan for a theocratic
State. We are for .secularism. The
religion and state must be separated.
Otherwise, there will be no way out
for the people of our country
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Sir, the Punjab problem is a
national problem. The Government
must take national consensus to
solve this problem and to isolate the
terrorists and the? anti-national
forces. It is regretted that there is in-
fighting in between the various
groups of Akali Dal. Let all of them,
the Congress (I) and the other poli-
tical parties come forward to solve
the Punjab problem with national
consensus. Take the people of Punjab
into confidence. They are for unity
and peacsee. We believe that all the
difficulties can be overcome with the
united efforts of the people. Soon
we will get a democratically elected
Government in Punjab. In the
meantime, we have to support this
Bill, though with much reluctance.
Thank you.
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SHRI V. GOPALSAMY (Tamil
Nadu): There was no bullet-proof
arrangement.
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SHRI V. GOPALSAMY : There was no
bullet-proof arrangement.
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THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY):
No interruptions, please.
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THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
The time factor is also to be taken
into consideration. Your party has
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been allotted time and other p?.rty
Members have spoken quite exten-
sively. So, please conclude now.

=t ghavte fag sgeE i Faaa
Wﬁﬂﬁmi;a‘rﬁtr‘m
¥ faw 35 w1 faoim  feerr Sfew
T FY IARAT T TGAT AT LI
T g A EH T A FF 9% qg A4

g

agi famr %7 faor Y @ Fw AT
dar A FEH AR F@ fwaw T
AT A7 fagelt FT AT T TN AT A
wiifan frest T T9TE 9T SHA

We do not want that people
should be administered by files and
papers alone. Let those who remain
among masses, who understand their
sentiments and  feelings be
associated with the Advisory
Committee.

MOT qF AEHIT FT F IATIGY
fam 1 (smEaw)

i g Teg  wgeafear
FEMg TEE FT OeEET 2 OTAT
TR T HT AFG | agl W |8
BIFT IT FEdeA @ :

Mr. V. P.,Singh observed that for
taking decision on crucial matters
in the State, Jana Pakshya "people's
opinion" was more important than
merely seeking the views of
political parties.
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This is why I feel that there is
need to constitute such an advisory
committee to give it a peoples
touch, ho remarked.

Human blood is human blood
and mother's tears are mother's
tears, he said in an emotional
voice.
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"Come to power through the
democratic system, not through
bullet."

FT AT & F W #9717 Ig & F7 |
TE =T IZFT AT H{Y 1% wE
far a1 R}z qra< 92 Fe( fwar | A
AZ F AT IITAT | g:msﬂaﬁaﬁ
ag THT q@ I W@ g I d¢ A )
T 32 ¥ T F fag v fear?



279 Constitution (64th
Amdt.)

[ Tz st Fag mEdatiaai]
AN TNz s A2 | TEARATE
Y gW AET BWAT FIA @ WL IA
9T g 9173 <& a1 qrfa? g7 w3 FH
g & 7 wr7d A< qgAT, gAA A
gy fer 0 wEET F O owEAR @Al
fons wa fear fF oo & 3Afes

F42%
EEFES
rEEEE P
ii’é’z‘éi‘ﬁg
P
g%ﬂﬁ%%%%-

4
“;‘;f ;
Howow Y

i

34

a’ I oy
P
nk |
giaﬁ
b

2
4
,
e B
o T

-
1234
: 'tf:.g
= ﬂ‘f'='|
ai%iﬂ

Tinad
ﬂa@,i‘b%
14

.%g‘ﬂ
a,
agaﬁ
1334
235373

%
%
1
2

i
ﬁiﬁ
=7
1

!
3
Yo
¥

[RAJYA SABHA ]

Bill, 1990 280

AATAFTC T TAWT FIH &1 J1H7 AR
fear o, AT H AW F FE T AT
& ar &1 9 7% I HL AT A £FIFIL
#3 & g sisifraw gemafegr 3
T w48 adrtaaa’ §Y $fE-
from game am@ AEY & 1 AT g

AT ATFIT, 1989 ¥ 9T
g A AE & | WAL WF AG
g @ say fag faewee a9 37
a8 gaa! fonarard a4 fne Fifezzgma
¥ owHzie Y @ & AT agT geer
T | A0 AT AT & deT & qraT & §,
T IFAL K gAA A5AT &, T AT F A
TFE a1 FUAI HIT 7 FEAT FIHIAT
Ft FFAT HR T T FRAT FT qgA
fra'r%sumrg_ O a1t wy

|

it quat Ageas @€ TE AT

ot geaea fag  egaarfear -
wFad ¥ A Tow § 81 T
fwiee sar ® 1 wATH Yoz FT T
W 359 AT TAACE AreAiAd w@ary
it as 3T grr g fo s ggwe
A0 st Tqar g, gwar T@
@ r | ANy Ry gew 7 <o
B0 Fa AT 33y T owify
3% ¢, wIwify 9z 0E, ww few A



281 Constitution (64th
Amdt.)

faga grevmafrar a8 & 9® @
WA FCh dAGT Y @AT 3T |
.. (sw=aw) . .

"EIed, ﬁmﬁ qTEH T
& e T i 712 FAT AR,
T T AN, ST T 7 W wE
2, dSITT W ALATIAT T TEE@ §, SO
F AlrEmi a1 A dWT F@eEr
AEY ST FFAT | WA G GIATT Tl qT
T Tw FET F gAY AT §
gorE # A e fawwa A8 & 1 9o
¥ @A W Feel ¥ AR 2R
qrezifaat w1 w@w oA wify =iy
A wART § | TIE FT FLATIAT
arl‘g&ﬂtaﬂagm T AH ITPY

qMA H@#glﬂ'*ﬂﬁiﬁ' i
TAYATT AT AEIF I AR AT A
mmgmmwwmm
AW G M AT AT § 1 wE,
!{i\'a‘mﬂﬁmmm AT
1 e

SHRI V. GOPALSAMY : Mr.
Vice-Chairinan, Sir, history will
never forget the stupendous sacrifice
by the people of Punjab defending
the borders of our country  and
their spectacular performance in
the field of sports and in the field of
building up graneries. But my hon.
friend Ahluwaliaji was describing
the scenario in Punjab which is
actually a malady which this Govern-
ment has inherited from them. The
problem of Punjab has been hanging
fire since decades, from the days of
Master Tara Singh, right from the
days of the slogan of Punjabi Suba,
but even after 20 years not a capital
has been provided for the people of
Punjab. This is a fact that when the
process of alienation started in
Punjab and among the misguided
youth and there was loss of confi-
dence and loss of credibility of the
Government, you were at the helm
of affairs in Delhi. So the people of
Punjab could not get a capital which
was assured for them. An assurance
was given that Chandigarh would
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bo givta to them. But what happe-
ned ? The late lamented Longowal
had to come to sign the Accord. At
what price ? He had to fall a prey to
the assassin's bullets. Then what
happened ? Mr. Barnala was elected.
For the first time in the history of
India, the hon. President, in his
President's Address, applauded the
role of the Chief Minister of a
particulpr State. But what fate had
Mr. Barnala to face after 45 days ?
His Government was dismissed. Sir, 1
would like to ask my friend on the
other side, was any attempt made to
give solace and succour to those
people who were in tears ? Was
there any attempt to erase their tears
? You never eared for them.
Because you are laughing at their
tears, that is why you are sitting
there today. You had the biggest
majority, I should say a brutal
majority. Even Pt. Jawaharlal Nehru
did not enjoy such a majority as Mr.
Rajiv Gandhi enjoyed in the Lok
Sabha. Even Madam Gandhi did not
enjoy such a majority. Only Mr.
Rajiv Gandhi as a Prime Minister,
enjoyed such a majority in the Lok
Sabha. Because the whole country,
the people of India, because of the
unbearable shock at the demise of
Madam Indira Gandhi, voted for you
when they went to the polls. But
today the scene has totally changed.
People gave you the majority. When
Madam Gandhi was assassinated,
our party leader, the present Chief
Minister there, gave a statement...

SHRI V. NARAYANASAMY:
And you got a big zero in the elec-
tion . You are saying that because
of the death of Mrs. Indira Gandhi,
we came to power in the Lok
Sabha.. .

SHRI V. GOPALSAMY :1am
teliing you about the death of
Madam Indira Gandhi...

SHRIV. NARAYANASAMY:
We came to Lok Sabha with that
massive majority because Congress
was powerful, because Mrs. Indira
Gandhi was our leader and because
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Mr. Rajiv Gandhi was recognised
as a great leader.

SHRI V. GOPALSAMY :/am
sorry I cannot give you sense and
understanding. I am saying that
people voted for you because of their
sympathy for Madam Gandhi. I
said, because of the demise of Madam
Indira Gandhi, people when they
went to the polls, they voted for
you. And you are saying, no they
did not vote because of sympathy for
her but it is because of the dynamic
personality of Mr. Rajiv Gandhi
that people voted for you. That is
your argument.  That is why you
have been thrown out. That is tho
reason.

SHRI V. NARAYANASAMY::
Don't twist facts.

THE VICE-CHAIRMAN (DR.
G.VIJAYA MOHAN REDDY) :
No interruption please.

SHRI V. GOPALSAMY :When
Madam Gandhi was assassinated, 1
was quoting the statement of my
leader that the Indian nation was in
tears. But today we should admit the
fact that the wife of the assassin and
the father of the assassin have been
elected to Parliament. The whole
country voted for you because of the
demise of Madam Indira Gandhi.
But in Punjab, in the recent
Parliamentary  election, people
voted for the widow and the father of
the assassin. This is a fact. Therefore,
a sense of alienation was injected into
the minds of the people. Therefore,
Sir, we have inherited the malady
now. Is it possible to clean up these
Augean stables that we have
inherited from you, within such a
short span of time ? So. this
Government  headed by  Mr.
Vishwanath Pratap Singh has taken
the right steps in the right direction.
I would like to ask Mr. Ahluwalia:
Can you deny the fact that hundreds
of thousands of people flocked the
streets of Punjab when Mr. Vishwa-
nath Pratap Singh visited Punjab ?
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SHRI S .S. AHLUWALIA :
Yes, yes .. .(Interruptions)...

SHRI V. GOPALSAMY : The
recent all-party meeting held at
Ludhiana and other places were
attended by thousands and thousands
of people—40,000, 50,000, 70,000.
You ask the people who went there
and participated in those meeting.
You ask your own friends. Even
last Friday, when our Prime Minister
could not attend the meeting, Mr.
Inderjit was saying that 50,000 pea-
pie attended that meeting. It was
the biggest public meeting.

SHRI V. NARAYANASAMY:
It was of the freedom fighters.

SHRI V. GOPALSAMY : Be-
cause today there is a healing touch
coming from the Government,
slowly a sense of confidence is being
built up in the mind of the people.
Unless you conquer the hearts and
minds of the people of Punjab, you
cannot solve the problem. What
happened to your trigger-happy Ri-
beiro and your trigger-happy former
Governor of Punjab, Mr. Sidhartha
Shankar Ray ? Were they able to
solve the problem ? It is not possible
to solve the problem through guns.
That is why the right steps pre being
taken by the present Government in
the right direction.

Sir, I do not wish Punjab to
become the Ulster of India. The
sense of alienation started years ago.
History has registered what had
happened. Who nurtured Bhin-
dranwale ? Sant Longowal had to
die but the promises which were given
by the then Prime Minister were not
honoured at all. So, the task before
this Government is a tremendous
task, it is a challenging task. Rehabi-
litation of the victims of the Novem-
ber 1984 riots in Delhi has started.
But there was no attempt on the
part of the previous Government to
wipe their tears. Now, slowly a
sense of confidence is being injected
into their minds.
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We do not support indefinite
postponement of the election in
Punjab. Sir, article 356 is always a
Sword of Damocles hanging over
the States. But, Sir, election should
be held. You need not have the im-
pression that elections will be post-
poned indefinitely. Steps have been
taken in Punjab to inject a sense of
confidence into the minds of the peo-
ple there. Therefore, an unnecessary
thing has become a necessary evil.

AN HON. MEMBER: Do you
say that article 356 should be re-
moved ,. .(Interruptions)..,

SHRI V. GOPALSAMY : You
have created these Augean stables
which we have inherited from you.
Is it possible to clean them up in a
day or two ? .. . (Interruptions)...

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY) :
Please conclude.

AN HON.-MEMBER : The
time for voting has been fixed at 3
o'clock.

THE VICE-CHAIRMAN (DR.
G. VJAYA MOHAN REDDY):
That is why 1 am trying my best to
see that the time given is followed
by every speaker.

SHRIV. GOPALSAMY : The
people have to forget all the crimes
and wrong committed by the previous
Government in Punjab. Then only
could normalcy be restored. So, it
is their own making, this malady.

SHRI M. M. JACOB (Kerala) ;
You are speaking only about the
previous Government. Do you have
any plan of action ?

SHRI V. GOPALSAMY : The
plan of action is the rehabilitation
and about the 1984 riots we are
taking right steps. These are correct
signals from this Government.
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You have done nothing. You had
given promises to Mr. Longowal.
He had to die.

THE VICE-CHAIRMAN (DR..
G. VIJAYA MOHAN REDDY)
Please conclude.

SHRI V. GOPALSAMY : You
did not take any steps to solve those
problems. That is why, Sir, today
this Government is taking right
step .

At the same time, I would like to
make a request to the Government.
The earlier they hold election, the
better it would be. Tbey will hold
elections. They are not going to
wait for another twelve months or
another ten months. 1 hope this
Government will not bring another
amendment to this House. I hope
elections would be held at the earliest
possible time.

Thank you.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY) :
Shri Santosh Bagrodia. Let us
attempt to be very brief because the
time 1s up. I request every speaker
to adhere to the time given to him.

SHRI SANTOSH BAGRODIA
(Rajasthan) : Sir, [ will try to speak
as fast as I can.

Mr. Vice-Chairrnan, Sir, when I
was going through this Constitution
(Sixty-Fourth Amendment) Bill,
1990 this morning, in the Statement
of Objects and Reasons 1 found :

"The prevailing circumstances in
the State do not hold out good
prospects for free and peaceful
election to the State Legislative
Assembly. The representatives of
various political parties who atter-
ded the All-Party Meeting convened
by the Governor of Punjab at
Chandigarh recently were also of
the view that congenial conditions
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should be created first before holding
the elections to the State Legislative
Assembly."

I felt extremely sad and sorry. It was
only a few months ago that after
continuous efforts of the past Go-
vernment we could create a situation in
Punjab in which the Parliament
elections could be held very peacefully.
Not a single complaint was ever
received. Which group won, whether
Congress lost or Congress won, was not
material. The fact remains that the
elections were held more peacefully in
Punjab than in Haryana or in Bihar or in
some parts of U.P.

When we held the Assembly elec-
tions all over the country, It was
thinking that the new Government, as
per its own manifesto, would hold
elections in Punjab. I was very sad
again when I found that there were no
elections in Punjab and no reasons were
given. There were no election in Punjab
because not a single M.P. they could
get in the Parliament election from
Punjab, becaues they knew that they
would have very difficult times in
Punjab and that some other party or
some other individual would rule that
part of the country, which is not con-
venient to them. It was only for
political resaons.

It was absolutely dramatic when we
say or when the Government says that
the Prime Minister moved in Amritsar
in an open jeep. [ was one of those who
admired it. I said that the days of Pandit
Nehru had come. Pandit Nehru used to
move all over the country in an open
jeep. I was very happy. It is immaterial
again who rules the country. We want
as Indian citizens a peaceful India
where every individual can move in an
open jeep. But again I felt very sad that
after a few days only there was heavy
security provided thousands and
thousands of miles away for the
daughter of the Prime Minister in the
State of West Bengal, in Calcutta
where there
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was no communal fight. Even during
the worst of times not a single Sikh or
Hindu died because of communal fights
in West Bengal. But heavy security was
provided for the daughter of the Prime
Minister. [ would like to know from the
Home Minister if the situations has
changed, if the terrorists have gone
from Punjab to West Bengal that
security for the daughter cf the Prime
Minister was required. I want security
for every individual citizen of the
country.

THE VICE-CHAIRMAN (DR. G.
VITAYA MOHAN REDDY):
Please conclude.

SHRI SANTOSH BAGRODIA:
Sir, 1 have not even started.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY):
Ycur party has consumed more than
double the time. What can I do ?

SHRI SANTOSH BAGRODIA :
I am not trying to repeat any point, Sir.

When 1. say the conditions have
deteriorated, my learned colleagues or
my friends on the other side, especially
my elder sister, Kanak Ji or Shri
Gurupadaswamy have said that they
have inherited the situation. Nobody
told them to fight for election. They
opted for it. They wanted to rule the
country and the State of Punjab. It was
inherited. All right. But your Finance
Minister was very good when he said
that he could not harp on saying that he
has inherited this and that. You cannot
continue with this kind of argument for
all time to come. You cannot continue
with, this argument. Whatever you have
inherited you have now to prove
yourself by your own work.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY) ; Please
conclude.
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DR. JINENDRA KUMAR
JAIN (Madhya Pradesh): 1 have
been given very few seconds to
make my speach, but | would try to
make my points briefly.

I rise in t he House to support the
Sixty-Fourth Amendment Bill. But I
am not very happy in doing it
because our party does not believe
in postponement of any event which
is a democratic exercise. But we have
decided to do it in the interest of
peace and we are not looking at it in
a partisan manner. Last time when a
similar amendment was moved by
the Congress Party, in the interest of
the country and the interest of the
Punjab, we had supported that
amendment also. Again, we are
supporting this amendment and beg
for  peace. We beg for
understanding. I am
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pained to see when two parties are
just throwing stones at each other,
trying to derive what, 1 do not
know. I don't know whether
I am authorised, but I want to
give a piece of advice to some of
my friends in the Congress Party.
They are too much obsessed with
the name of Vishwanath Pratap
Singh. I would advise them that
they should reconcile themselves to
the loss of Vishwanath Pratap
Singh from their ranks.  You did
not deserve him. Come to the
problem of Punjab and look at the
human part of the problem of
Punjab. Don't look at the prob-
lem of Punjab as the problem of
Sikhs or the problem of Hindus.
All the citizens of Punjab are the
citizens of the country and they
are all human beings. The kind
of conditions that are prevailing
in Punjab today are not good.
They are not good for . anybody.
We must put our heads together to
solve the  problems. We have
been very candid about expressing
our views. We have tried to speak
the truth and in the process we
have been shedding our blood and
scores of our partymen have even
sacrificed their lives in the
hope of gaining peace in Punjab.
Why I said that I am very unhappy
while supporting this motion, I said
that it is a candid admission on the
part of the Government that the
conditions do not exist in Punjab
today for elections to be held
there. But I don't blame the
Government for this situation. I
compliment them for being honest
about it. They inherited this
situation. My honourable
colleague  just now said, well,
they inherited it but these were
created and these were created not
in one day but over a decade and
the ruling party Members must be
honest, must be brave in not trying
to shield the culprits of yesterday
who created the situation. I
refer to a speech made by an hon.
Member in this very House last
week. After all we must segregate
the elements of the problem of
Punjab. There are
administrative problems.
There
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are political problems and there are
social problems. Now. there is some
linkage at some level but let us not
mix those problems in one bag. The
administrative problems are
different from the  political
problems—Ilike we have always
been saying that all Sikhs are not
terrorists. Similarly, all terrorists are
not politicians. I do not understand
why the Government should be soft
towards terrorists. The terrorists are
the enemies of any civiUsation.
They must be handled strongly. I
refer to the speech made by one of
the Members of the ruling party last
week. He is a very senior Member
of the ruling party and a great
Member. He must have had some
access to information. He classified
terrorists in three categories. For the
sake- of my point, I repeat. He says
there is one class of terrorists.who
have linkage with the enemy country
or other country across the border.
They get arms, sophisticated arms
and financial and other kind of
support from a neighbouring
country. If these are the terrorists,
whether they are Indian nationals, I
do not know, but on the pay-rolls of
enemy country, in other words, they
are playing the game of the
neighbouring country not friendly to
our country or they are the foreign
nationals playing havoc with the
peace of our country, why should
they not be dealt with severely?
What is wrong in the use of Army
or the military against the
foreigners who are playing havoc
with the peace of our country? We
do not believe in using the Army
against our own citizens

but why should you hesitate
(interruptions)....

AN HON. MEMBER: It is his
maiden speech.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY): I
have already explained...
(Interruptions).. .Carry on.
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DR. JINENDRA KUMAR
JAIN: I am a disciplined man. I
will abide by your order.

The second category of the terrorists
that the Member had said are those
who are encouraged by the people
who do not want peace in Punjab
and he said that there is a report that
these terrorists have linkages with
yesterday's rulers. Why should the
Government be hesitant in exposing
such mischievous elements who with
a view to attain their political objec-
tive get innocent citizens killed and
citizens who have got nothing to do
with this and they become passive
victims of this process? The third
category of terrorists are the hard-
core criminals. Sir, I want to make a
plea here, let terrorism be not
condoned under the garb of political
differences. Terrorism is not a
political problem. Terrorism is an
administrative problem. It is the
responsibility of the Government that
citizens' life, porperty and their
dignity have to be protected. It is the
minimum that a Government owes to
any citizen in the land should be
given to them. Today, the conditions
in Punjab are very very bad. There is
absolute anarchy in many places.
After 7.00 P.M. not even the police
dares to come out and do their
normal police functioning. When this
is the condition, if somebody can say
that elections can be held, I am
amazed. Some of the Members from
the Congress party cited an example
of the recently held Lok Sabha
elections to be an example of free
elections. I do not know what they
are trying to say? The elections were
held 3.00pP.M. and the people who got
elected have not been able to take
evenoath. Under what pressure ? And
the people who took oath, their lives
have not been safe. Who had done it
? Again, you are talking of holding
elections under this kind of a reign of
terror and fear. Don't we know that
even if we try to hold elections in
such circumstances,
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it will not be possible? Everybody
knows that if one person is killed out
of the candidates, the election will be
countermanded and how many
persons are being killed everyday,
don't we know? Let us not try fo
blame ecach other. Let us have a
humane angle to the whole problem
of holding of elections in Punjab and
let us try to resolve it not from a
partisan angle but from a national
angle. One hon. Membsr from the
Congress party, Shri Harvendra
Singh Hanspal, named my party by
saying that the BJP has no stake in
Pun-. jab. He comes from Punjab but
I do not. But I was sorry to see this
kind of patent ignorance on his part.
He himself said that the BJ.P. have
got substantial votes in the last
election and he should know that
whenever there have been the peaceful
periods in Punjab, they Were periods
when the Governments were shared
by the Akalis and the Jan Sangh or
the BIP people. We have always been
working to build peace in Punjab and
we have always been trying to do it
sincerely. Our role for the growth
and prosperity of Punjabis either
while we are in the Government or
wherever we are is well known. So it
is a wrong thing to say that the BJP
has no stake in Punjab. It is not a
matter "of stake only in Punjab. It is a
question of trying to be honest
polit'cal workers... (Interruption)

SHRI HARVENDRA SINGH
HANSPAL: I do not want to inter-
rupt you in your maiden speech but
I did not use the word, 'stake' for
BJP. I said, "Janata Dal has no
stake in Punjab."

DR. JINENDRA KUMAR
JAIN: 1 do not even subscribe to
that view. I am happy that you have
withdrawn your words. Sir, the
problem of Punjab should be taken
that way and with this remark, I
close my speech. Thank you.
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SHRI GURUDAS DAS
GUPTA: Sir, I am sorry that the
lofty role that the Leader of the
Opposition had assigned to his party
does not seem to be reflected in the
subsequent deliberations because an
attempt has been made in the
subsequent stage of the discussion to
score narrow political points even on
such a national issue like that of
Punjab. This is like the role of Nero
while Rome was burning. May I
know when wisdom shall dawn on
us to realise that united we stand
and divided we fall? It is our
common experience that an attempt
was made single handedly to defuse
the situation in Kashmir and in
Punjab by the previous Government
and it is our common experience
that these attempts did not succeed.
Therefore, there is only one conclu-
sion that there has to be a national
endeavour, national consensus to
solve the pressing national problems
like Kashmir and Punjab. Sir, I rise
to support the Amendment ‘of the
Indian Constitution with a heavy
heart and with a pinching
conscience because 1 believe that
another dose of Presidential rule and
another phase of halting democratic
process in Punjab will not be a
palliative for the recovery of the
patient. That is not only the
experience in our country, but that is
also the international experience. If
you have to fight terrorism, if you
have to fight seces-sionism... it is
basing and relying on the strength of
the people that one can confront the
greatest evil. Since there has been a
national consensus, I do not arrogate
to myself the task of going against
the national consensus. Therefore, 1
seek to support this Amendment
with a heavy heart. 1 can hardly
believe that after six months or even
one year, the situation will not be in
Punjab as it is today. It is mainly
and essentially on the role of the
common people, it is essentially and
mainly on our success to the extent
we are able to develop a popular
opinion in
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Punjab that the situation
can change to a substantial degree. Sir,
I believe that further suspension of
the democratic process will only
bring about another spurt of alie
nation which may help terrorism
to survive. Therefore, it is not
by the tail that you have to take
the bull; it is by the horns that
you have to take the bull. While
» we seek to take steps

THE VICE-CHAIRMAN (DR.
G. VDAYA MOHAN REDDY):

Please conclude now.

SHRI GURUDAS DAS
GUPTA: While we seek to take
steps for the revival of the Assembly
in Kashmir, we are doing just the
opposite in Punjab. Even then, since
there has been a national consensus,
I stand by the national consensus
and I beg to support the provisions
of the Amendment that the
Government has brought for war.
Thank you.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY).
Hon. Minister (Interruptions). We
had fixed it for 3 O'clock. It is
already 3.05 p..m: (Interruptions).
All right. T will allow you. But
please confine to the time limit.

SARDAR JAGJIT SINGH
AURORA (Punjab): Sir, I gave my
name yesterday.

THE VICE-CHAIRMAN
(DR. G. VIJAYA MOHAN
REDDY): I will allow you to speak.
Please confine to the time limit.

SARDAR  JAGIIT SINGH
AURORA : Mr. Vice-Chairman
before I start my spech, I want to ..
(Interruptions). Before 1 start my
speeh, I would like to clear a point. |
had vigorously opposed the move to
extend President's rule in Punjab and
further delay in the holding of the
Assembly elections in the all-party
meeting held on 2 6th March. But
the same
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evening, it appeared in the news that
the Akali Dal (Longowal) had
agreed to it. Therefore, 1. got in
touch with Sardar Barnrla yesterday
on the telfphone. He told me that he
had never suggested or agreed to the
extension of President's rule in
Punjab. All along he has been
asking for the old Assembly to be
reactivated. His case is already with
the Supreme Court for a ruling.

My own view is, what I said
during the meeting that I oppose it
fervently and I think that an exten-
sion.of  President's ruling and
delaying

election is most unwise and fraught
with dangers. Whatever you may
say, if you have trust in the people
of Punjab, how can you say that
they will vote out of fear? The
people of Punjab have stood up to
onslaughts from outside and from
inside like a rock and to mistrust
them that any voting that will take
place will be out of fear and
therefore may not be correct,
means you are not really trusting
your people. My  friend, hon.
Hanspalji, has already given you
the figures of the voting during the
Parliamentary election that took
place in November. 1 have men
tioned these  figures earlier on
when 1was talking about the
Punjab Budget. Therefore
the figures belic the fear of the
people who voted, but it certainly
shows that the Government is
fearful. And this is not suited to the
Government which has, up to date,
shown great courages in bringing out
innovations in the Government and
opening, in sharing everything with
the people its policies.

There is one other thing which I
would like to mention here. We are
being told that certain leaders
privately come and say that this is
not the right time for holding elec-
tions, but publicly they disown it.
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Are you going to trust those people
who do not have the moral courage
to say publicly what their convic-
tions are ? To my mind, if you are
going to go by their advice, you are
being led astray and you are being
advised incorrectly. Only the leaders
who have the moral courage, can
stand up win elections,—not by
machination. I think, some of the
aspects might not have been con-
sidered. 1 agree that in the present
situation, there is a lot of violence.
But I also maintain that if steps are
taken today and sufficient new
forces are moved into Punjab, the
thing will improve. 1 say inten-
tionally "new forces" because the
old forces are there for a long time
including the administrative orga-
nisation. They are set in their ways.
They cannot see this problem from
the political and human angle; they
are only looking at it from the law
and order angle. If the new forces
are moved in, it is quite possible to
control violence. And if you control
violence, it is possible to hold elec-
tions; and if you trust the people, 1
am sure, they'will not believe your
confidence. The election results
would be such that people want peace
and they want those leaders who
can really lead them from the front.
Therefore, 1 would still appeal that
please, don't bring about this 64th
Amendment, but take courage in
both hands and have elections. You
will not be disappointd with the
results, some of the leaders may be
but those leaders are not worth
being protected, those leaders are
not worth being supported. Let the
real leadership emerge from the
people of Punjab. If it is not possible
for the Government to hold elec-
tions for administrative reasons
within the period available, then, let
us go in for the lesser of the two
evils and do reactivate the old
Assembly which has life up to Sep-
tember. That would really give you
another four months and during
those Four months there is no reason
why Mr. Barnala and Mr. Badal
can't get together; Give them a
chance for four months to see what
impact they make and whether the
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are capable of winning the elections
again. That would solve your prob-
lem because these are the leaders in
whom you have faith. You give
them a chance, but do give the people
also a chance to have an elected
assembly where they can go and get
as least their problems and troubles
solved, rather than have an extension
of the police raj for another six
months which, to my minp, would
be extremely wrong and is unlikely
to produce better results.

DR. NAGEN SAIKIA (Assam)
Sir, I have to speak. Kindly give me
a few minutes.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY): I
will give you a chance provided you
confine yourself to the time allotted.

Now, within two minutes, you
finish.

DR. NAGEN SAIKIA: Sir, I
rise to support the Bill because we
do not have any other alternative but
support the extension of the Pre
sident's Rule in Punjab for another
six months though we do not want it.
I say this because, on the previous
occasions also, we criticised the other
Government the Congress (I) for
clamping President's Rule in the
State or extending the President's
Rule in Punjab once more. But this
time we have seen that the situation
now prevailing in Punjab exten-
tion of the President's Rule for
another six months and I am happy
that Shiv Shankerji has also extended
bis support to this Bill. I am also
happy to record here that in this way,
for the first time in this House, a
new example has been set to have the
consensus of all the parties on major
national political problems so that
we can stand united and find solu
tions to those problems. i

There is only one point I want fo
make in this connection . In the all-
party meeting also I suggested this
we should think over the matter of
having an advisory committee with
representative of all the political
parties. I suggested that
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committee should be eonstituted to help the
Governor so that we can give an opportunity
immediately to the representatives to get
themselves involved in the day-to-day
administration of the State and we can, in this
way, start the beginning of the political
process to hold elections within six months'
time and we need not extend it for a further
period of six months after the completion of
this period.

With these words, Sir, I thank you very
much for giving me a few minutes' time and I
hope that normalcy would be there in Punjab
and we [shall have fresh elections and a
popular Government in the State. Thank
you..

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOH AN REDDY) :

Now, Mr. Salaria.

SHRI SHABBIR AHMA
SALARIA (Jammu & Kashmir) : Sir thi
Constitution (Amendment) Bill has bee
presented to the House for approval no
when only a few months ago we ha
elections to the Lok Sabha. Therefore
prima facie there appears to be no goo
ground for such an amendment whic

will take away the rights of the people ;

to elect their representative to th
Assembly.

One more thing which has to be
taken into consideration is that we
are talking of reviving the Assembly
that we dissolved wrongly in Jammu
and Kashmir and, at the same time,
we are talking of not having an
Assembly in Punjab. I think these
are seclf-contradictory stands which
should not have been taken. Sir, I
do not have much time to make my
submissions clear or elaborate them
and, therefore, I will only make my
points.

In Punjab, the elections which were
held to Parliament were elections
which were free and fair because
from the figures it appears that 31
per cent of the votes went to Mann

Group and the remaining votes to
the other political parties. There-
fore, there appears to be no reason
why we should not have elections
to the Assembly in Punjab. Then, if
you are not going to hold elec-
tions there, are you not succumbing
to the tactics of those who would not
like to have elections in Punjab ? Or,
can you give us a guarantee that
they will give up these tactics after
six months ? You cannot.
Therefore, instead of succumbing
to that, you should start the political
process. Otherwise, it means they
are holding you to ransom. Or,
give us a guarantee, give us an assu-
rance, that after six months, you will
not come here with another Amend-
ment Bill so as to provide for a
further extension of the President's
Rule in Punjab. I would like to
submit further that experience in
Kashmir has shown that whenever
you have promulgated Governor's
Rule or President's Rule, things have
worsened.  What has happened
now ? The trouble in Kashmir has
spread to Jammu Province. We
are having now communal riots in
Jammu 1s under curfew and
this is the gift we have got by
Governor's rule in  J & K. There-
fore, the sooner you do away with
Governor's rule and hold election in
Punjab, the better, or, in the alter-
native, as Mr. Jagjit Singh Aurora,
pointed out, very wisely why don't
you then revive the Assembly in
Punjab, maybe, only for four months.
At least the process may be set in
motion.|
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—The Statement of Objects and ]

Reasons of the proposed Bill SHRIM.M.JACOB : Heis

should incorporate the  withdrawing his amendment.

following: "'Since the law and

order situation in Punjab has fast The amendment was, by leave,
deteriorated after the last Lok withdrawn.

Sabha elections due to the mis-

handling of the affairs by the THE VICE-CHAIRMAN (DR. G.

Government, continuation of Pre-  VDAYA MOHAN REDDY): Now, the
sident’s Rule.... guestion is:

%

DRTH(E; V\{\IJ%EKEH'K\/‘?)MQ“ "That the Bill further to amend the
(DR. . Constitution of India be taken into
REDDY): No, no. | want you

to speak on your amendment. consideratian.

SHRI S. S. AHLUWALIA; | he House divided.

-+ In the, State is needed to e THE vJCE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY):

156
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Ahluwalia, Shri S. S. Alia,
Kumari Alva, Shrimati Margaret
Amin, Shri Mohammed Amla, Shri
Tirath Ram Amrita Pritam, Shrimati
Anand Sharma, Shri Ansari, Shri
Mohammed Amin Antony, Shri A.
K.

Baby, Shri M. A. Bagrodia,
Shri Santosh Balanandan, Shri
E. Balu, Shri T. R. Bansal, Shri
Pawan Kumar Barongpa, Shri
Sushil Basumatary, Shri
Amritlal Basu Ray, Shri Sunil
Bekal Utsahi, Shri Bhardwaj,
Shri Hansraj Bhatia, Shri
Madan Birla, Shri Krishna
Kumar

Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs.) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib Chavan,
Shri S. B. Chowdhary, Ram Sewak
Chowdhry, Hari Singh Chowdhury,
Shrimati Renuka

Das Gupta, Shri Gurudas Deepak,
Shri Krishan Kumar

Faguni Ram, Dr. Femandes,
Shri John F.

Gandhi, Shri Raj Mohan
Ganesh war Kusum, Shri
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Gautam, Shri Anand Prakash
Ghosh, Shri Dipen Gopalan, Shri R.
T. Gopalsamy, Shri V. Goswami,
Shri Ramnarayan Gupta, Shri
Vishwa Bandhu Gurupadaswamy,
Shri M. S.

Hanspal, Shri Harvendra Singh
Hashmi, Shri Shamim

Jacob, Shri M. M.

Jadhav, Shri Vithalrao Madhavrao
Jain, Dr. Jinendra Kumar

Jani, Shri Jagdish

Javali, Shri J. P.

Joshi, Shrimati Sudha -Vijay

Kailashpati, Shrimati Kakodkar,
Shri Purushottam Kaldate, Dr. Bapu
Kalvala, Shri Prabhakar Rao Kar,
Shri Narayan Kesri, Shri Sitaram
Khan, Dr. Abrar Ahmed Khaparde,
Miss Saroj Khatun, Kumari
Sayeeda Kidwai, Dr. Mohd.
Hashim Kiruttinan, Shri Pasumpon
Tha. Kollur, Shri M. L. Kulkarni,
Shri A. G. Kunjachen; Shri P. K.
Kuthiravattom, Shri Thomas

Lakshmanna, Prof. C. Lather, Shri
Mohinder Singh Ledger, Shri
David Lenka, Shri Kahnu Charan
Lotha, Shri Khvomo
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Maheswarappa, Shri K. G.
Mahishi, Dr. (Shrimati) Sarojini
Mahto, Shri Bandhu Majhi, Shri
Prithibi Malaviya, Shri Radha
Kishan Malik, Shri Mukhtiar
Singh Manhar, Shri Bhagatxam
Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan
Meena, Shri Dhuleshwar Mirza
Irshadbaig, Shri Mishra, Shri
Shiv Pratap Mohammad Yunus,
Shri Mohan Singh, Shri
Mohanty, Shri Subas Morarka,
Shri Kamal Mukherjee,
Shrimati Kanak Mukherjee,
Shri Samar

Naik, Shri G. Swamy
Nallasivam, Shri A.
Narayanasamy, Shri V.
Natarajan, Shrimati Jayanthi

Padmanabham, Shri Mentay
Pahadia, Shrimati Shanti
Palaniyandi, Shri M. Pande,
Shri Bishambhar Nath Pandey,
Shrimati Manorama Pandey,
Dr. Ratnakar Panwar, Shri B. L.
Patel, Shri Vithalbhai M. Patil,
Shri Vishwasrao Ramrao
Poddar, Dr. R. K. Puglia, Shri
Naresh C.

Quasem, Shri Mostafa Bin

Radhakrishna, Shri
dddddPuttapaga

ddRafique \lam, Shri
dRabman, Shri Mohd. Khaleelur
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Raja Ramanna, Dr. Raju, Shri J.
S. Ramachandran, Shri S. K. T.
Ramamurthy, Shri Thindivanam K-
Rao, Shri Moturu Hanumantha
Rao, Shri Yalla Sesi Bhushana
Ratan Kumari, Shrimati Rathwa,
Shri Ramsinh Reddy, Dr.
Narreddy Thulasi Richharia, Dr.
Govind Das

Sahay, Shri Dayanand

Sahu, Shri Baikutitha Nath
Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen

Salaria, Shri Shabbir Ahmad
Salve, Shri N. K. P.

Satya Bahin, Shrimati

Sen, Shri Ashis

Sen, Shri Sukomal

Sharma, Shri Chandan

Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha
Singh, Shri Ram Awadhesh
Singh, Dr. Rudra Pratap
Singh, Shri Surender

Singh, Thakur Kamakhya Prasad
Sinha, Shri Yashwant

Sivaji, Dr. Yelamanghili

Som Pal, Shri

Sreedharan, Shri Arangil
Sukul, Shri P. N.

Swamy, Shri Subramanian

Taimur, Shrimati Syeda Anwara
Talari Manohar, Shri Thakur, Prof.
Chandresh P. Thakur Jagatpal
Singh Topden Shri Karma Tyagi,
Shri Shanti
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Upendra, Shri Parvathaneni

Vajpayee, Shri Atal Bihari
Venkatraman, Shri Tindivanam G.
Verma, Shri Kapil Verma, Shrimati
Veena Viduthalai Virumbi, Shri S.

Yadav, Shri Ish Dutt
Yadav, Shri Ram Naresh

NOES—I

Aurora, Sardar Jagjit Singh

The motion was carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Now we shall take up clause-by-
clause consideration of the Bill.
There are two identical amend-
ments. One is by Shri Pawan Kumar
Bansal and Shri S.S. Ahlu-walia and
the other is by the hon. Minister. |
call upon the Minister to move his
amendment since he is incharge of
the Bill.

Clause 2 (Amendment of article
356)

SHRI MUFTI MOHAMMAD
SAYEED: Sir, I move:

(2) "That at page 1, line 12, for
the words 'four years' the words
'three years and six months' be
substituted.

The question was proposed.

SHRI SUBRAMANIAN
SWAMY: He should give an expla-
nation why he has backed out.
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SHRI PAWAN  KUMAR
BANSAL: Sir, the official member
moving the Bill gets the percedence.
but it does not preclude me from
moving the amendment. So, I move
the same amendment. (Interruptions).
I hope you have no objection.
Please say if you have any objection.
So, I move my amendment.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Identical amendments cannot be
moved.

SHRI PAWAN KUMAR
BANSAL.: If that is so, kindly per-
mit me to read out the rules. This
amendment has to go in the name
of the hon. Minister as well as the
Member who is moving the amend-
ment. If you differ with me, let me
refer to the rules.

SHRI S. S. AHLUWALIA: We
Iflave submitted cur amendment
irst.

THE LEADER OF THE
HOUSE (SHRI M. S. GURU-
PADASWAMY): When a Member
moves an amendment and if there is
a similar amendment, identical
amendment by another Member,
then the amendment of the Member
who is moving first has to be taken
and the identical amendment which
stands in the name of another
Member need not be moved at all.
That is the rule. Therefore, my
colleague....

SHRI PAWAN KUMAR
BANSAL: That is not the rule. Sir,
before you give your ruling, permit
me to have my say. Kaul and
Shakdher need not be mentioned. I
have gone through it. I have the
rules before me. Kaul and Shakdher'
does not overrule the specific rules.

SHRI SUBRAMANIAN
SWAMY : He should be given a
choice to explain.

SHRI M. S. GURUPADA-
SWAMY; May I say tha,t if there are
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several Members signing the same
amendment.. .

SHRI PAWAN KUMAR
Bﬁ&NSAL: Let it go in the names of
all.

SHRI M S. GURUPADA-
SWAMY... the Chair always calls
the Member who has moved the
amendment first and he will not
repeat the ether names Therefore,
Sir, 1 request you to put the
amendment cf my colleague

SHRI M.M. JACOB: The first
to move the amendment was Mr.
Bansal. That is why he got up first.

SHRI PAWAN KUMAR
BANSAL: I will concede to the
extent that if the Minister has also
moved a similar amendment, he is
to be called first, even though I had
moved the amendment first.

SHRI M. S. GURUPADA-
SWAMY: Don't break the conven-
tion.

SHRI PAWAN KUMAR
BANSAL: I do not want to break
any convention.

SHRI M. S. GURUPADA
SWAMY: The Leader of the
Opposition, my friend, Shiv
Saankerji, will appreciate..............

SHRI PAWAN KUMAR
BANSAL: The Minister may have
moved a similar amendment. He
has to be called first. But no rule
says that amendment standing in the
name of other Members has not to
be considered.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
The question is like this...

SHRI M. S. GURUPADA-
SWAMY: My friend, Mr. Shiv
Sharker, knows very well that this
is the established convention. It
cannot be broken.
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SHRI M.M. JACOB: We are
not questioning the right that the
Government motion has to be
moved first. No body questions it.

SHRI P. UPENDRA: Once that
is over, the ether becomes
infructuous.

SHRI PAWAN KUMAR
BANSAL: I am not raising the tech-
nical question. He moved it after
we had moved it. There is a time
limit for moving the amendment.

SHRI DIPEN GHOSH: It is
true that Mr. Bansal had submitted
his amendment first. There was
time. Now the Government has also
submitted an amendment. The
Government motion has to be
moved first.

PROF. C. LAKSHMANNA
(Andhra Pradesh): The question is
who moves first. Once that motin is
accepted, the other amendment does
not come into the picture.

SHRI P. N. SUKUL: He sub-
mitted it long ago. Our name must
be there.

THE VICE - CHAIRMAN
(DR. G. VIJAYA MOHAN
REDDY): The Minister has moved
his amendment. I now put his
amendment to vote.

SHRIMATI MARGARET
ALVA: How can you do that? You
have not given your ruling.

THAKUR JAGATPAL SINGH
(Madhya Pradesh): The rule, are
very clear. You cannot overrule the
rvles. (Interruptions)

SHRI SUBRAMANIAN
SWAMY: You want Congress (I)'s
support. Now you do not want their
names to be added.

SHRIMATI MARGARET
ALVA : Don't bulldoze us.
(Interruptions)
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SWAMY: Without the support of
Congress (I), this Government cannot
pass a single Bill in this House. Now
they do not want anything to be added.

SHRI P. N. SUKUL: Ifan
amendment is going to be accepted,
why do you not give the names of all
those who have moved the amend-
ment?

THE VJCE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY):
The Leader of the House has clearly
mentioned the position. I have
accepted that position. {In
terruptions)

SHRI P. UPENDRA: He has given
notice. Anyhow it will be mentioned.

SHRI PAWAN KUMAR
BANSAL: This one amendment car;
go in three names.

it e fagrdt qrodedt . vty
o, s fader @w € 9% 9w
O FAT AT 2 L. L (W) L

& mizien & Wit whiE w
ot forg oa, @ fomsr G0 9gaT
g 3@ & am F1 Teaw@ Emr g1

. (=a=a=)

WAt AT WA TE & AH
... (sEm)

st W= qraadt ;e
wrer | &7 (=wem) .
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ot Qoo fo AR (W) :
T FAET GAH AT FH ThEA A9 |
dfsw | aradr S, o Ewer
T wEr dmenm WA
darT & gwi ... (wEamE) L

ﬁgg

SHRI M. S. GURUPADA-
SWAMY: Sir, I draw the attention of
the House to Rule No. 100:

"Amendments of which notice has
been given shall, as far as practicable,
be arranged in the list of amendments,
issued from time to time, in the order
in which they may be called. In
arranging amendments raising the
same question at the same point of a
clause, precedence may be given to an
amendment moved by the member in
charge of the Bill. Subject as
aforesaid, amendments may be
arranged, in the order in which notice
of them is received."

My submission is, this is the rule. I
am not taking shelter under this rule
also, but I am referring to the
established convention in this House.,
{Interruptions).. .Please have patience;
please hear me first.

SHRI P. N. SUKUL: You have accepted
our amendment first. ...
{Interruptions)...

SHRI M. S. GURUPADA
SWAMY: Please hear me first.
When an official amendment is
moved, always it is put to vote.
Even in the past, even in
a Private Member's Resolu
tion when the  Government
accepts the position of a Private
Member, when an official amend
ment is brought, the Private Member
is requested to withdraw his amend
ment and the official amendment is
passed.

.. .{Interruptions)...

SHRI P. N. SUKUL: When has it
happened? You cannot cite a case.
.. .{Interruptions)...
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SHRI M. S. GURUPADA-
SWAMY: Please don't be exer-
cised; we are not differing on this. I
am very happy that Mr. Bansal is
agreeing with the official amend-
ment. We are all happy.
.(Interruptions).. .

SHRI PAWAN KUMAR BAN-
SAL: I made this plea yesterday, at
the time of introduction also. The
honourable Minister for Home did
not... .(Interruptions). . m

SHRI M. S. GURUPADA-
SWAMY: Please don't make it an
issue. I am drawing the attention of
the House to an established conven-
tion. Don't break this convention —
I appeal to you.

SHRI P.N. SUKUL: There has
never been such a convention—
challenge. Cite a case. I chal-

lenge—there has been no such

convention.

SHRI N.K.P. SALVE: Sir,
my submission is.. . (Interruptions)..

SHRI P.N. SUKUL: You are
telling a * It has never been a
convention.. . (Interruptions)...

AN HONOURABLE MEM-
BER: You withdraw that word.

SHRI P. N. SUKUL: You are
far from the truth.

SHRI A. G. KULKARNI
(Maharashtra): Sir, about Mr.
Bansal's amendment I have no ob-
jection, but don't break the conven-
tions. The entire British Parliament
is working according to
conventions.. . (Interruptions)...

SHRI P.N. SUKUL: Dont
adopt such conventions in this
House. 4.00 P.M.

SHRI N.K.P. SALVE: May I
make a submission in two minutes,
Sir? Frankly speaking, I am un-

*Expunged as ordered by the Chair-

aware of a convention. May be
there is a convention, but I am not
aware of it.

SHRI  DIPEN GHOSH:
Everybody knows that is the con-
vention.

SHRI N.K.P. SALVE: You
listen to me. What Mr. Kulkarni
says is that there is a convention. I
concede that there is a convention-
Now you have to choose which of
the two propositions is tenable.
Kaul and Shakdher refers to an
identical amendment, and it says on
page 490:

"Moving of identical amend-
ments is not in order. But the
Members who have tabled similar
amendments can speak in support
of the amendment moved earlier."
This is what Kaul and Shakdher
says in respect of identica.l amend-
ments. Rule 100 which is very
relevant, reads like this:
"Amendments of which notice
has been given, shall, as far as
practicable, be arranged in the list
of amendments, issued from time
to tme, in the order in which they
may be called. In arranging
amendments raising the same ques-
tion...."
Now there is a difference between
the same question and an identical
one.
"In arranging amendments rai-siag
the same question at the same point of
a clause, precedence may be given to
an amendment moved by the member
in charge of the Bill.  Subject as
aforesaid, amendments may be
arranged in the order in which notice
of them is received." We will abide
by whatever decision you take.
Sir, if you want to go by identical
amendment, 1 think the correct
position will be, the Member
having moved the amendment,
nobody else could move an identical
amendment, one. If you want to go by
this, then precedence has to be given
to the Member in-charge of the Bill.
So, the  Hon Minister must get the
precedent subject to Rule—100 is
{)h@ total answer the amendments
ein
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arranged in the order in which
notice of them is received. If you go
by Rule 100 and do not go by what
Kaul and Shakdheris saying, then, in
that Case the amendment will have
to be in the name of the hon. Home
Minister, Mr. Bansal and Mr.
Ahluwalia, in that order. That is my
submission.

SHRI P. UPENDRA: Sir, I want
to make a submission. We have
been following certain Conventions
in this House. Once the Government
moves an identical amendment, when
the Government accepts the position
of he Members, whatever it 1s, there
is no need for the individual
Members to move the amendment.
That was the spirit. That is the spirit
cf the convention, what we have
been following. Sir, here there is
complete unanimity as regards this
Bill. Whether they thought it and we
accepted it or we thought it and they
accepted it, it is not a question of
political argument or anything Let
us not waste our time on that. Let us
adhere to the convetnion and pass
this Bill.

SHRI SUBRAMANIAN
SWAMY: Sir, I have a point cf
order.  {Interruptions)

SHRI PAWAN KUMAR
BANSAL: The Convention rather in
that if the Government agrees to
something moved by a private
Member, the Government accepts it,
the Government does not move an
amendment. It happened in the case
of the Delhi Apartment Bill. A
Member moved an amendment. The
Government was agreeable to that.
The Government accepted that. It is
here only that the Government is
coming up like this. That is the
convention, Sir. (Interruptions)

SHRI SUBRAMANIAN
SWAMY: Sir, the pointis, Mr.
Banstal has already moved the amend -
meat.

100RS—I1
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THE VICE-CHAIRMAN (DR.
G. VITJAYA MOHAN REDDY):
He has not amoved it.

SHRI SUBRAMANIAN
SWAMY: He has moved the amend-
ment. Without his consent it cannot
be withdrawn. (Interruptions)

THE VICE-CHAIRMAN
(DR. G. VTJAYA MOHAN
REDDY):No,no. The question is,
the Minister who is in charge of the
Bill has moved the amendment, and
it has been taken into consideration.
Where is the question of anybody
else moving it? Identical
amendments need not be taken into
considerations at all. That is my
ruling. That is the correct position.
Common sense tells us this thing.

SHRI P.N. SUKUL : Sir, on a
point of order. The hon. Home
Minister moved the amendment be-
cause of the convention in the House
and because of the legality involved.
(Interruptions) But Mr. Bansal
submitted his amendment earlier.
(Interruptions)

SHRI P. SHIV SHANKER :
Mr. Vice-Chairman, Sir, may I
make a submission so that the issue
could be resolved. We need not
involve ourselves .. (Interruptions)

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
It has been very clearly explained by
Mr. Jacob as well as by the Leader
of the House. (Interruptions)

SHRI P. SHIV SHANKER : 1
would just make one submission. In
the case of an identical amendment,
there is no question of our moving an
amendment from this side. The
question of our moving a similar
amendment, once the hon. Home
Minister has moved the same amend-
ment, does not arise. It will not be
moved. But under rule 100,
arrangement of amendments will
"have to be in the order in which they



323 Constitution  (64th
Amdt.)

[Shri P. Shiv Shanker]

have been received. As I said, after the
Minister's amendment the amendment
from this side will not be moved. But
rule 100 says : "... amendments may be
arranged in the order in which notice of
them is received." (Interruptions)

THE VICE-CHAIRMAN (DR. G.
VIJAYA  MOHAN REDDY) : The
amendment by Mr. Bansal has not
been moved at all. (Interruptions)

SHRI P. SHIV SHANKER: I am
saying the same thing. I am only trying
to explain to you that it cannot be
moved, but that it has only to be
arranged and those who have given
notice of have a right to speak. That is
all. This is the real situation.
(Interruptions)

SHRI P. N. SUKUL : How i can
one speak without moving his am-
endment ? (Interruptions)

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY) : I shall
now put the amendment to clause 2,
moved by the hon. Home Minister, to
vote. The question is:

"That at page 1, line 12, for the
words 'four years', the words 'three
years and six months' be substituted."”

The motion was adopted.

SHRI P.N. SUKUL : Sir, the
Member who has given notice of the
amendment has a right to speak.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY) : He has

already spoken during the course of the
debate.

SHRI MIRNA IRSHADBAIG:

He has a right to speak, under rule
100.

SHRI DIPEN GHOSH : The
amendment has already been adopted.
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THE VICE-CHAIRMAN : (DR. G.
VIJAYA MOHAN REDDY) :
Now, I shall put clause 2, as amended,
to vote. The question is :

"That clause 2, as amended,

stand part of the Bill."
The House divided.
THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY) :
Ayes . . 156
Noes . . 1
AYES . 156

Ahluwalia, Shri S.S.

Alia, Kumari

Alva, Shrimati Margaret
Amin, Shri Mohammed
Amla, Shri Tirath Ram
Amrita Pritam, Shrimati
Anand Sharma, Shri
Ansari, Shri Mohammed Amin
Antony, Shri A.K.

Baby, Shri M.A.

Bagrodia, Shri Santosh
Balanandan, Shri E.

Balu, Shri T.R.

Bansal, Shri Pawan Kumar

Barongpa, Shri Sushil
Basumatary, Shri Amritlal

Basu Ray, Shri Sunil
Bekal Utsahi, Shri
Bhardwaj, Shri Hansraj
Bhatia, Shri Madan

y Birla, Shri Krishna Kumar

Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs.) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib '
Chavan, Shri S.B.
Chowdhary, Ram Sewak
Chowdhry, Hari Singh

Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Deepak, Shri Krishan Kumar
Faguni Ram, Dr. Fernandes, Shri
John FT
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Gandhi, Shri Raj Mohan

Ganeshwar Kusum, Shri

Gautam, Shri Anarnd Prakash

Ghosh, Shri Dipen Gopalan,

Shri R.T. Gopalsamy, Shri V.

Goswami, Shri Ramanarayan

Gupta, Shri Vishwa Bandhu

Gurupadaswamy, Shri M.S.

Hanspal, Shri Harvendra Singh

Hashmi, Shri Shamim Jacob,

Shri M.M.

Jadhav, Shri Vithalrao Madhavrao

Jain, Dr. Jinendra Kumar

Jani, Shri Jagadish

Javali, Shri J.P.

Joshi, Shrimati Sudha Vijay

Kailashpati, Shrimati

Kakodkar, Shri Purushottam

Kaldate, Dr. Bapu

Kalvala, Shri Prabhakar Rao

Kar, Shri Narayan

Kesri, Shri Sitaram

Khan, Dr. Abrar Ahmed

Khaparde, Miss Saroj

Khatun, Kumari Sayeeda

Kidwai, Dr. Mohd. Hashim

Kiruttinan, Shri Pasumpon Tha.

Kollur, Shri M.L.

Kulkarni, Shri A.G.

Kunjachen, Shri P.K.

Kuthiravattom, Shri Thomas

Lakshmanna, Prof. C.

Lather, Shri Mohinder Singh

Ledger, Shri David

Lenka, Shri Kahnu Charan

Lotha, Shri Khyomo

Maheshwarappa, Shri K.G.

Mabhishi, Dr. (Shrimati) Sarojiai

Mahto, Shri Bandhu .,

Majhi, Shri Prithibi laviya,
Shri Radhakishan Malik, Shri
Mukhtiar Singh Manhar, Shri
Bhagatram
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Maran, Shri Murasoli
Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan
Meena, Shri Dhuleshwar
Mirza Irshadbaig, Shri
Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Mohan Singh, Shri

Mohanty, Shri Subas
Morarka, Shri Kamal
Mukherjee, Shrimati Kanak
Mukherjee, Shri Samar

Naik, Shri G. Swamy
Nallasivan, Shri A.
Narayanasamy, Shri V.
Natarajan, Shrimati Jayanthi
Padmanabham, Shri Mentay
Pahadia, Shrimati Shanti
Palaniyandr, Shri M.

Pande, Shri Bishambhar Nath
Pandey, Shrimati Manorama
Pandey, Dr. Ratnakar

Panwar, Shri B.L.

Patel, Shri Vithalbhai M.

Patil, Shri Vishwasrao Ramrao
Poddar, Dr. R.K.

Puglia, Shri Naresh C.
Quasem, Shri Mostafa Bin
Radhakrishna, Shri Puttapaga
Rafique Alam, Shri

Rahman, Shri Mohd. Khaleelur
Raja Ramanna, Dr.

Raju, Shri J.S.

Ramachandran, Shri S.K.T.
Ramamurthy, Shri Thindivanam K.
Rao, Shri Moturu Hanumantha
Rao, Shri Yalla Sesi Bhushana
Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh

Reddy, Dr. Narreddy Thulasi

Richharia, Dr. Gobind Das =
Sahay, Shri Dayanand
Sahu, Shri Baikuntha Nath
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Sahu, Shri Santosh Kumar
Saikia, Dr. Nagen
Salaria, Shri Shabbir Ahmad
Salve, Shri N.K.P.
Satya Bahin, Shrimati
Sen, Shri Ashis
Sen, Shri Sukomal
Sharma, Shri Chandan
Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad
Singh, Shri Bir Bhadra Pratap
Singh, Shrimati Pratibha
Singh, Shri Ram Awadhesh
Singh, Dr. Rudra Pratap
Singh, Shri Surender
Singh, Thakur Kamakhya Prasad
Sinha, Shri Yashwant
Sivaji, Dr. Yelamanchili
Som Pal, Shri «
Sreedharan, Shri Arangil Sukul,
Shri P.N. Swamy, Shri Subramanian
Taimur, Shrimati Syeda Anwara
Talari Manohar, Shri Thakur, Prof.
Chandresh P. Thakur Jagatpal
Singh Topden, Shri Karma Tyagi,
Shri Shanti Upendra, Shri
Parvathaneni Vajpayee, Shri Atal
Bihari Venkatraman, Shri
Tindivanam G. Verma, Shri Kapil
Verma, Shrimati Veena Viduthalai
Virumbi, Shri S. Yadav, Shri Ish
Dutt Yadjav, Shri Ram Naresh

NOEs—1

Aurora, Sardar Jagjit Singh

The motion was carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting.
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Clause 2, as amended, was added
to the Bill.

THE VICE-CHAIRMAN (DR.
G. VJAYA MOHAN REDDY):

The question is:

"That Clause 1, the Enacting
Formula and the Title stand part of
the Bill."

The House divided.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
A ... 156

1

AYES—156

Ahluwalia, Shri S. S. Alia, Kumari
Alva, Shrimati Margaret Amin, Shri
Mohammed Amla, Shri Tiratb Ram
Amrita Pritam, Shrimati Anand
Sharma, Shri Ansari, Shri
Mohammed Amin Antony, Shri A.
K. Baby, Shri M. A. Bagrodia, Shri
Santosh Balanandan, Shri E. Balu,
Shri T. R. Bansal, Shri Pawan
Kumar Barongpa, Shri Sushil
Basumatary, Shri Amritlal Basu
Ray, Shri Sunil Bekal Utsahi, Shri
Bhardwaj, Shri Hansraj Bhatia, Shri
Madan Birla, Shri Krishna Kumar
Chakravarty, Shrimati Bijoya
Chatterjee, Prof. (Mrs.-) Asima
Chaturvedi, Shri Bhuvnesh
Chaudhuri, Shri Tridib Chavan, Shri
S. B. Chowdhary Ram Sewak
Chowdhry Han Singh
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Chowdhury, Shrimati Renuka Das
Gupta, Shri Gurudas Deepak. Shri
Krishan Kumar Faguni Ram, Dr.
Fernandes, Shri John F. Gandhi,
Shri Raj Mohan Ganeshwar
Kusum, Shri Gautam, Shri Anand
Prakash Ghosh, Shri Dipen
Gopalan, Shri R. T. Gopalsamy,
Shri V. Goswami, Shri
Ramnarayan Gupta, Shri Vishwa
Bandhu Gurupadaswamy, Shri M.
S. Hanspal, Shri Harvendra Singh
Hashmi, Shri Shamim Jacob,
Shri M. M. Jadhav, Shri Vithalrao
Madhavrao Jain, Br. Jinendra
Kumar Jani, Shri Jagadih Javali,
Shri J. P. Joshi, Shrimati Sudha
Vijay Kailashpati, Shrimati
Kakodkar, Shri Purushcttam
Kaldate, Dr. Bapu Kalvala, Shri
Prabhakar Rao Kar, Shri Narayan
Kesri, Shri Sitaram Khan, Dr.
Abrar Ahmed Khaparde, Miss
Saroj Khatun, Kumari Sayeeda
Kidwai, Dr. Mohd. Hashim
Kiruttinan, Shri Pasumpon Tha.
Kollur, Shri M. L. Kulkarni, Shri
A. G. Kunjachen, Shri P. K.
Kuthiravattom, Shri Thomas
Lakshmanna, Prof. C. Lather, Shri
Mohinder Singh Ledger, Shri
David Lenka, Shri Kahnu Charan
Lotha, Shri Khyomo
Maheswarappa, Shri K. G.

Mabhishi, Dr. (Shrimati) Sarojini
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Mahto, Shri Bandhu Majhi, Shri
Prithbi Malaviya, Shri
Radhakishan Malik, Shri Mukhtiar
Singh Manhar, Shri Bhagatram
Maran, Shri Murasoli Masodkar,
Shri Bhaskar Annaji Mathur, Shri
Manniohan Meena, Shri
Dhulesbwar Mirza Irshadbaig,
Shri Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri Mohan
Singh, Shri Mohanty, Shri Subas
Morarka, Shri Kamal Mukherjee,
Shrimati Kanak Mukherjee, Shri
Samar Naik, Shri G. Swamy
Nallasivar, Shri A. Narayanassmv,
Shri V. Natarajan, Shrimati
Jayanthi Padmanabham, Shri
Mentay Pahadia, Shrimati Shanti
Palaniyandi, Shri M. Pande, Shri
Bishambhar Nath Pandey,
Shrimati Mancrama Pandey, Dr.
Ratnakar Panwar, Shri B. L. Patel,
Shri Vithalbbai M. Patil, Shri
Vishwasrao Ramrao Poddar, Dr.
R. K. Puglia, Shri Naresh G.
Quasem, Shri Mostafa Bin
Radhakrishna, Shri Puttapaga
Rafique Alam, Shri Rahman, Shri
Mohd. Khaleelur Raja Ramanna,
Dr. Raju, Shri J. S. Ramachandran,
Shri S. K. T. Ramamurthy, Shri
Thindivanam K. Rao, Shri Moturu
Hanumantha Rao, Shri Yalla Sesi
Bhushana Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh
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Reddy, Dr. Narredrfy Thulasi
Richharia, Dr. Govind Das
Sahay, Shri Dayanand Sabu,
Shri Baikuntba Nath Sahu, Shri
Santosh Kumar Saikia, Dr.
Nagen Salaria, Shri Shabbir
Ahmad Salve, Shri N. K. P.
Satya Bahin, Shrimati Sen, Shri
Ashis Sen, Shri Sukomal
Sharma, Shri Chandan Shiv
Shanker, Shri P. Siddiqui, Shri
Abdul Samad Singh, Shri Bir
Bhadra Pratap

Singh, Shrimati Pratibha

Singh, Shri Ram Awadhesh

Singh, Dr. Rudra Pratap

Singh, Shri Surender

Singh, Thakur Kamakhya Prasad

Sinha, Shri Yashwant

Sivaii, Dr. Yelamanchili

Som Pal, Shri

Sreedharan, Shri Arangil

Sukul, Shri P.,N.

Swamy, Shri Subramanian

Taimur, Shrimati Syeda Anwara

Talari Manohar, Shri

Thakur, Prof. Chandresh P.

Thakur Jagatpal Singh

Topden, Shri Karma

Tyagi, Shri Shanti

Upendra, Shri Parvathaneni

Vajpayee, Shri Atal Bihari

Venkatraman, Shri Tindivanam G.

Verma, Shri Kapil

Verma, Shrimati Veena

Vidhuthalai Virumbi, Shri S.

Yadav, Shri Ish Dutt

Yadav, Shri Ram Naresh

NOES—I1

Aurora, Sardar Jagjit Singh

[JRAJYA SABHA ] Bill, 1990 332

The motion was carried by a
majority of the total Membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting.

Clause 1, the Enacting Formula
and the Title were added to the Bill.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Mr. Minister.

SHRI SUBRAMANIAN SWA
MY : I have given a notice .............

(Interruptions)....

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
All right.

SHRI SUBRAMANIAN SWA-
MY: The reason I have to make a
very brief mention is that yesterday
I opposed the introduction of the
Bill because they had asked for one
year's extension. Now, I know that
we are at the end of March and I
also know that it is not possible to
hold the elections within one month.
So when the Congress (I) brought in
this amendment and these people
backed out, I decided that we will
join with the rest of the House and
vote for the Bill. Now, however, let
me say that the reaction already
according to my information for the
postponement is quite severe and the
Government should give a firm
assurance that they will not come
back again to this House to seek
further amendment and that they
will hold elections as soon as
possible and they will take even less
than six months' time which they
wanted.

SHRI MUFTI MOHAMMAD
SAYEED : Sir, I move :

"That the Bill, as amended, be
passed."

THE VICE-CHAIRMAN (DR.
G. VJAYA MOHAN REDDY) :
The question is:
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"That the Bill, as amended, be
passed."

The House divided.

THE VICE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY):
Ayes ... 156

Noes ...
AYES—156

Ahluwalia, Shri S. S. Alia,
Kumari Alva, Shrimati
Margaret Amin, Shri
Mohammed Amla, Shri Tirath
Ram Amrita Pritam, Shrimati
Anand Sharma, Shri Ansari,
Shri Mohammed Amin Antony,
Shri M. K. Baby, Shri M. A.
Bagrodia, Shri Santosh
Balanandan, Shri E. Balu, Shri
T. R. Bansal, Shri Pawan
Kumar Barongpa, Shri Sushil
Basumatary, Shri Amritlal Basu
Ray, Shri Sunil Bekal Utsahi,
Shri Bhardwaj, Shri Hansraj
Bhatia, Shri Madan Birla, Shri
Krishna Kumar Chakravarty,
Shrimati Bijoya Chatterjee,
Prof. (Mrs.) Asima Chaturvedi,
Shri Bhuvnesh Chaudhuri, Shri
Tridib Chavan, Shri S. B.
Chowdhary Ram Sewak
Chowdhry Hari Singh
Chowdhury, Shrimati Renuka
Das Gupta, Shri Gurudas
Deepak, Shri Krishan Kumar
Faguni Ram, Dr. Fernandes,
Shri John F. Gandhi, Shri Raj
Mohan
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Ganeshwar Kusiim, Shri Gautam,
Shri Anand Prakash Ghosh, Shri
Dipen Gopalan, Shri R. T.
Gopalsamy, Shri V. Goswami,
Shri Ramnarayan Gupta, Shri
Vishwa Bandhu Gurupadaswamy,
Shri M. S. Hanspal, Shri
Harvendra Singh Hashmi, Shri
Shamim Jacob, Shri M. M.
Jadhav, Shri Vithalrao Madhavrao
Jain, Dr. Jinendra Kumar Jani,
Shri Jagadish Javali, Shri J. P.
Joshi, Shrimati Sudha Vijay
Kailashpati, Shrimati Kakodkar,
Shri Purushottam Kaldate, Dr.
Bapu Kalvala, Shri Prabhakar
Rao Kar, Shri Narayan Kesri,
Shri Sitaram Khan, Dr. Abrar
Ahmed Kharparde, Miss Saroj
Khatun, Kumari Sayeeda Kidwali,
Dr. Mohd. Hashim Kiruttinan,
Shri Pasumpon Tha. Kollur, Shri
M. L. Kulkarni, Shri A. G.
Kunjachen, Shri P. K.
Kuthiravattom, Shri Thomas
Lakshmanna, Prof. C. Lather,
Shri Mohinder Singh Ledger,
Shri David Lenka, Shri Kahnu
Charan Lotha, Shri Khyomo
Maheswprappa, Shri K. G.
Mabhishi, Dr. (Shrimati) Sarojini
Mahto, Shri Bandhu Majhi, Shri
Prithibi Malaviya, Shri
Radhakishan Malik, Shri
Mukhtiar Singh Mannar, Shri
Bhagatram Maran, Shri Murasoli
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Masodkar, Shri Bhaskar Annaji
Mathur, Shri Manmohan Meena, Shri
Dhuleshwar Mirza Irshadbaig, Shri
Mishra, Shri Shiv Pratap Mohammad
Yunus, Shri Mohan Singh, Shri
Mohanty, Shri Subas Morarka, Shri
Kamal Mukherjee, Shrimati Kanak
Mukherjee, Shri Samar Naik, Shri G.
Swamy Nallasivan, Shri A.
Narayanasamy, Shri V. Natarajan,
Shrimati Jayanthi Padmanabham, Shri
Mentay Pahadiya, Shrimati Shanti
Palaniyandi, Shri M. Pande, Shri
Bishambhar Nath Pandey, Shrimati
Manorama Pandey, Dr. Ratnakar
Panwar, Shri B. L. Patel, Shri
Vithalbhai M. Patil, Shri Vishwasrao
Ramrao Poddar, Dr. R. K. Puglia,
Shri Naresh C. Quasem, Shri Mostafa
Bin Radhakrishna, Shri Puttapaga
Rafique Alam, Shri Rahman, Shri
Mohd. Khaleelur Raja Ramanna, Dr.
Raju, Shri J. S. Ramachandran, Shri
S. K. T. Ramamurthy, Shri
Thindivanam K. Rao, Shri Moturu
Hanumantha Rao, Shri Yalla Sesi
Bhushana Ratan Kumari, Shrimati
Rathwa, Shri Ramsinh Reddy, Dr.
Narreddy Thulasi Richharia, Dr.
Govind Das Sahay, Shri Dayanand
Sahu, Shri Baikuntha Nath Sahu, Shri
Santosh Kumar Saikia, Dr. Nagen
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Salaria, Shri Shabbir Ahmad Salve, Shri
N. K. P. Satya Bahin, Shrimati Sen,
Shri Ashis Sen, Shri Sukomal Sharma,
Shri Chandan Shiv Shanker, Shri P.
Siddiqui, Shri Abdul Samad Singh, Shri
Bir Bhadra Pratap Singh, Shrimati
Pratibha Singh, Shri Ram Awadhesh
Singh, Dr. Rudra Pratap Singh, Shri
Surender Singh, Thakur Kamakhya
Prasad Sinha, Shri Yashwant Sivaji, Dr.
Yelamanchili Som Pal, Shri

Sreedharan, Shri Arangil Sukul, Shri P.
N. Swamy, Shri Subramanian Taimur,
Shrimati Syeda Anwara Talari
Manohar, Shri Thakur, Prof. Chandresh
P. Thakur Jagatpal Singh Topden, Shri
Karma Tyagi, Shri Shanti Upendra, Shri
Parvathaneni Vajpayee, Shri Atal Bihari
Venkatraman, Shri Tindivanam G.
Verma, Shri Kapil Verma, Shrimati
Veena Viduthalai Virumbi, Shri S.
Yadav, Shri Ish Dutt Yadav, Shri Ram
Naresh

NOES—I
Aurora, Sardar Jagjit Singh

The motion was carried by a
majority of the total Membership of the
House and by a majority of not less
than two-thirds of the Members present
and voting.





